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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI
Original Application No.151 of 2025 (SZ)
[Earlier O. A. No. 315/ 2025 (PB)]

IN THE MATTER OF:
Tribunal on its own motion SUO MOTU based

on the News Item in The Bangalore Mirror dated
06.06.2025 titled “Turahalli is choking under mounds of
Garbage”

And

Central Pollution Control Board, Through
its Member Secretary, Delhi and Ors.

..... RESPONDENT(S)

REPLY ON BEHALF OF RESPONDENT NO. 1, CENTRAL POLLUTION
CONTROL BOARD (CPCB)

1. It is respectfully submitted that, Hon’ble NGT (SZ), Chennai vide order dated
28.08.2025 in the instant matter has issued notice to all Respondents and

thereby the reply is made in succeeding paragraphs.

2. Itis humbly submitted that, Central Pollution Control Board (hereinafter referred
to as CPCB) is constituted under Section 3 of The Water (Prevention and
Control of Pollution) Act, 1974. It performs the functions under The Water

(Prevention and Control of Pollution) Act, 1974, The Air (Prevention and Control
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(MIN.OF ENV,FOREST & CC, GOVT OF INDIA)
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3. That, it is humbly submitted that the instant application was registered as Suo-
Motu by the Hon’ble National Green Tribunal, Principle Bench, New Delhi
based on a news item published in 'The Bangalore Mirror’ dated 06.06.2025,
titted 'Turahalli forest is choking under mounds of garbage’. Central
Pollution Control Board was impleaded as Respondent No. 1 and the matter
was transferred by Hon’ble NGT (PB) to the Hon’ble NGT SZ Bench, wherein
the same has been renumbered as OA No. 151 of 2025. (Copy placed at

Annexure )

4. That, it is humbly submitted that, Ministry of Environment, Forest & Climate
Change (hereinafter referred to as MoEF&CC) has notified the Solid Waste
Management Rules, 2016 (hereinafter referred to as SWM Rules) vide
notification S.O 1357(E) dated April 8, 2016 (Copy placed at Annexure Il). As
per Rule 15 of the SWM Rules 2016, the local bodies and panchayats are
entrusted with the primary responsibility of collection and management of
municipal solid waste, maintenance and operation of the solid waste processing
facilities, dumpsites and prevention of unauthorised dumping of municipal solid

waste, etc.

5. That, it is humbly submitted that, as per Rule 15 (y) of the SWM Rules, 2016,
the local authorities have to obtain an authorisation for setting up waste
processing, treatment, recycling or disposal facility including sanitary landfills
from State Pollution Control Boards/Pollution Control Committees (hereinafter
referred to as SPCBs/PCCs). As per Rule 11 of the SWM Rules, 2016, it is the

duty of the State Urban Department to ensure implementation of provisions of
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these rules by all local authorities. As per Rule 16 of the SWM Rules, 2016,
SPCBs/PCCs are entrusted with the responsibility for enforcement of the said
rules in their state through local bodies in their respective jurisdiction and a
periodical review of implementation with monitoring of environmental standards
and adherence to conditions prescribped under SWM Rules, 2016. The
SPCBs/PCCs are also entrusted with the responsibility of issuance of
authorization to the Local and Urban bodies after examining the proposals from

the Local and Urban Bodies.

. That, it is humbly submitted that as per Rule 15 (v) of the SWM Rules, 2016, it
is the duty of the local authorities to facilitate construction, operation and
maintenance of solid waste processing facilities and associated infrastructure
on their own or with private sector participation or through any agency for
optimum utilisation of various components of solid waste adopting suitable
technology. Further, CPCB has prepared “Guidelines on Selection Criteria for
Waste Processing Technologies" and the same has been uploaded on CPCB

website.

. As per Annual report submitted by Karnataka SPCB under SWM Rules, 2016
for the year 2023-24, there are total 316 ULBs responsible for solid waste
management in the State. Total Solid Waste generation in Karnataka is 12,140
TPD, of which 12123 TPD is collected, 7694 TPD is processed leaving a gap
of about 4446 TPD. Further, in Bruhat Bengaluru Mahanagara Palike (BBMP),

the solid waste generation is estimated at 5500 TPD, out of which entire waste
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is collected and 2852 TPD is processed, leaving a gap of 2648 TPD. (Copy of

the annual report is placed at Annexure lll).

. Itis humbly submitted that Hon’ble NGT in O.A No 606/2018 is considering the
issue of Solid Waste Management in all States/UTs as per orders of the Hon’ble
Supreme Court dated 02.09.2014 in Writ petition No 888/1966 Almitra H. Patel
Vs Union of India & Ors. with regard to Solid Waste Management. In its order
dated 18.03.2025 in O.A No. 606/2018 w.r.t Karnataka, Hon’ble NGT has
observed that out of 12,701 TPD of waste generation in 316 ULBs in Karnataka,
10,031 TPD is processed, leaving a gap of 2670 TPD. Hon’ble NGT has further
directed the State of Karnataka to file fresh action taken report covering the
aspects noted in the order for solid & liquid waste management in the State.
The matter was scheduled to be taken up for consideration on 18.11.2025 as
per order dated 11.11.2025 on the matter and is listed presently for next hearing

on 24.11.2025.

. It is humbly submitted that, in light of the submissions made above, the
Karnataka State Pollution Control Board (KSPCB), the Bruhat Bengaluru
Mahanagara Palike (BBMP), The District Administration, Bangalore Urban
District and the Urban Development Department, Government of Karnataka are
required to take necessary action in the matter, as per the applicable provisions

under SWM Rules 2016.
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10.That, it is humbly submitted that the response of concerned respondents on
disposal of waste and implementation of SWM Rules, 2016 may also be

important in adjudicating the matter.
11.

12.That, in the light of the above submissions, it is respectfully prayed that this
Answering Respondent No.1 i.e., CPCB shall abide by orders or directions

passed by this Hon’ble Tribunal in the instant matter.

Dated at Bengaluru on this 237 day of November, 2025.

G

Counsel for the 15t Respondent 1st Respondent -CPCB
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI
Original Application No.151 of 2025 (SZ)
[Earlier O. A. No. 315/ 2025 (PB)]

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU based
on the News Item in The Bangalore Mirror dated

06.06.2025 titled “Turahalli is choking under mounds of
garbage"

And
Central Pollution Control Board, Through
its Member Secretary, Delhi and Ors.
.. .RESPONDENT(S)

AFFIDAVIT

I, Jathikartha Chandra Babu, Son of (Late) Sh. J Balaramaiah, aged about 57 years,
having office at the Regional Directorate - Bengaluru, Central Pollution Control Board,
1st and 2nd Floors, Nisarga Bhavan, A-Block, Thimmaiah Main Road, 7" D Cross,
Shivanagar, Bengaluru, Karnataka — 560 079, do hereby solemnly affirm, declare on

oath and state as under:-

1. 1 humbly submit that, the accompanying reply may be read part and parcel of

the present affidavit as | am competent to swear this affidavit.

2. | submit that, the accompanying reply has been drafted and filed under my

instructions and authority, the contents thereof are true and correct on the basis
7
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of the record maintained during ordinary course of business of CPCB and
available records and the contents of the same are read over and explained to

me and are not repeated herein for the sake of brevity.

DEPONENT

J. Chandra Babu
REGIONAL DIRECTOR
CENTRAL POLLUTION CONTROL BOARD
REGIONAL DIRECTORATE - BENGALURU
(MIN.OF ENV,FOREST & CC, GOVT OF INDIA)
BENGALURU - 560 079. MOB: 9868278903

VERIFICATION

I, Jathikartha Chandra Babu, working as Scientist ‘F’ and posted as Regional

Director (Bengaluru), CPCB, the respondent herein do hereby verify that the contents

of the above paragraphs are true and correct to the best of my knowledge, information

and belief.

Verified at Bengaluru on this, the 23 day of November, 2025.

'DEPONENT

J. Chandra Babu
REGIONAL DIRECTOR
CENTRAL POLLUTION CONTROL BOARD
REGIONAL DIRECTORATE - BENGALURU
(MIN.OF ENV,FOREST & CC, GOVT OF INDIA)
BENGALURU - 560 079. MOB: 9868278903




BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI
Original Application No.151 of 2025 (SZ)
[Earlier O. A. No. 315/ 2025 (PB)]

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU based
on the News Item in The Bangalore Mirror dated

06.06.2025 titled “Turahalli is choking under mounds of

Garbage”
And

Central Pollution Control Board, Through
its Member Secretary, Delhi and Ors.

..... RESPONDENT(S)

REPLY ON BEHALF OF RESPONDENT NO. 1,
CENTRAL POLLUTION CONTROL BOARD

(CPCB)

MRS. REVATHI MANIVANNAN

COUNSEL FOR CPCB



ANNEXURE - |

Item No.03:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
[Through Physical Hearing (Hybrid Option)]
Original Application No.151 of 2025(SZ)
[Earlier O.A. No. 315/2025(PB)]
IN THE MATTER OF:

Tribunal on its own motion SUO MOTU based
on the News Item in The Bangalore Mirror dated
06.06.2025 titled “Turahalli is choking under
mounds of garbage”.

And

Central Pollution Control Board,
Through its Member Secretary,
Delhi and ors.

...Respondent(s)

Date of hearing: 28.08.2025.

CORAM:
HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE DR. PRASHANT GARGAVA, EXPERT MEMBER

For Applicant(s): Suo Motu.

For Respondent(s): Mr. Devraj Ashok for R3.
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ORDER

1. The above matter was Suo Motu registered by the
Principal Bench of the National Green Tribunal, New Delhi, as
Original Application No. 315 of 2025 (PB), based on a news item
published in ‘The Bangalore Mirror’ dated 06.06.2025, titled
“Turahalli forest is choking under mounds of garbage”.
Thereafter, it has been transferred to this Bench and renumbered

as Original Application No. 151 of 2025 (SZ).

2. Let notice be issued to the respondents through the

Tribunal along with a copy of the newspaper report.

3. The learned counsel Mr. Devraj Ashok accepts notice

on behalf of Respondent No.3.

4. The learned counsels appearing for the respondents
are directed to take the papers from the Registry and file a report

before the next date of hearing.

5. Post the matter on 24.11.2025.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sdy/-
Dr. Prashant Gargava, EM

0O.A. No.151/2025(SZ)
28th August, 2025. AD.

Page 2 of 2



ANNEXURE - I

= Ho Eto THA0-33004/99 REGD. NO. D. L.-33004/99

d ShT
CThe Gazette of India

EXTRAORDINARY
9T [I—EUS 3—3U-WUE (ii)
PART II—Section 3—Sub-section (ii)

IR | TRV
PUBLISHED BY AUTHORITY
| 861] 2 faoelt, FERaT, AU 8, 2016/ 19, 1938
No. 861] NEW DELHI, FRIDAY, APRIL 8, 2016/CHAITRA 19, 1938

T, A AR Sy gREd w3y

Fferg==T
7% f&==fY, 8 =rf=r, 2016

1.3, 1357(H).—= 19 AqTee Taga 7w, 2015 FT TET ARG G & TA@, 99 A JAqarg

Tiaad HATAT il AT |, AALA.451 () T 3 57, 2015 & AR F o9+ 91 11, @2-3, 37
gT (i) ®§ SHt At & wrte e o, e sae ywtiEa g arer sarted safeat 8 99T o
Sferee (FEree 37 grerd) A 2000 T SAfEia F3d gU 3T SATS=AT & FIT 319 STaferte weee =7,
2015 3 TR &F T | 1S Tawi 1 STafer hl T F T3 AT S AT AT 67 o)

ITH TSI 00 STAFT ST & a3 7, 2015 FT ITee #3018 4,

Fratfia safa F diaw sy fRmt 9% g oty gt feoaforat a7 e 9 gy a9 E |
T A= BT T o

TATEr (52er0T) srfafaaw, 1986 (1986 =T 29) Fr «mer 3, 6 < 25 FTT Y& ARRAT T TAT

T g AT LT B A1 (Y A grer) f=aw, 2000, 39 arat & e srfenria w2 gu g &
StershToTt & Tger fohaT sram & a1 fohw ST T o fRAT AT 8, T IRt ST ST TArSel T Yeed FA 6
foro feferfea e aamedt & e

1. Gfereq A oK W~
(1) == fRmt =71 wfereq 9 o sfree yeem e, 2016 )
(2) & TSI § T THTE 6T AT & Jged i |

1750 GI/2016 )]
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

2. RN gFT- ¥ o s agdl e REm, agdt g % o, ama F AT $iY SEerEr

ALFT FTT TAT AITUT ST A, AT &, Aregi~a s Ty, AT 3 & T &=,

AT, AT o, dEEE T gAY, TT TITIAT, 9w AT S, TS ST Fead Gl &

TIEAT, THI-HHT T FHL; T LR FIT TAT AT dre, T q9T Uidgrias qaged & STl i

Fefar i Tfear ot sfore gataer (Fwern) star=am, 1986 F srefivr sront & svT o f9=Ht % arefie

A 2, o oA Toie 7, qiedree, arroreas o7 Bt € s fe-smardi 2 sratare Sf== 0% anp

-

3. qfeTaTd- (1) == Faet &, 5t 9 o "a90 & steerr srutera 7 21,- (1) “Frasidl FEE R T

sAterfrsr T FErerrear & Siferw wared &1 gem Sahrg fFreea sadfoa w8 et ahear afivm

2. “SETgeEt SRR’ ¥ sifSE ¥ oorwra § Sfaw uerd A gew g e smafaa wre
IERIECRIERIICI R L

3. "grfder" & FortReta, o wgur REEer a1 ar wguer fHer afuta gy R sgiEeT % s=res
AT orgY TATHI ATFEFTor AT 31 Srferee & SHeheor o fAaer % Icawardt et s srfsrareor =iy
¥ TE ST AT

4, ‘Sifaw &7 § Juulea quitee” & w7 UH FaHE quRl Jfwa g BE gaw Sia T a3y
feahre: Ao & Aeiga foha ST 3T §;

5. ‘s A & o= whrar afesa & S s & 9w s 9 #7339 & o
TESIET 6T ST AT TaTe T SSTEHT STTHEA T AT a1l €

6. "Aiewm" ¥ FrE A AT FOAT Al g S Gl TR #ie saer F e F artolas B
AT &

7. “weaadt qf@w” & tar G w2 afem atia & Sed 5 &St 7 afts f genfu dwar
ATAT 1 rferse sEerwor gu7 Aae qieT % =3t A sefea B soem =& 39 safare &
TEERT AT fAaer "@aeft gierar & forg smafea o o & e sefem B sromm;

8. 'ATE wrAT # Srqfdree Saurew" & AT ¢ ¥ TEF siaviq sfEa 100 .. wfafew & 3w & afes
ATte IR FXd & AT TAH Feald TEHTE 6 (ST Srar IUFAL, ST TEhte & [Aamn a1
SUFHT, TATT FehTt, TESTEE a7 TTeae dFe A7 FuAET, dEIaret, e 2, Thal, Fiew,
Freafammet, avr dfers weamst, grEmamE, geal, arvsas: TTaEre, aeel, IS €al,
wefeamt o gt afast g sfdsga qoe o 2;

9. "Iu-fafd" & wreiiw ek, SRTOMT g ST Sfa S g areAtorT g, s srfeenTiaT arer e
F = sl T THET E q AT FA AT A F e, et R e
ATy 2

10. “SRTOMT TR & AT % HTSEEIY Y SIAATUET ST g1 TT TR erg st &t i 2;
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1.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

"Saeefier Srafrse” T weTiRed, FTSs FET TR T FATAATFRT ATHAT FT BISHL AL-SITATHATIT,
T-TA=H, - 3T, T-TREFeAT 3 dAuiAee e g fSeer 1500 v ey aia
.3, & waw FArR i |2

“HPIEEHLU” T ST TaTY FT GEASET STHET Sqaterd i UFh UHt At gimar i €;

BRI’ T TAT =ATFT AT FH AT & S IS FAT FA F o0 AT FAT warar iy o wrd
e o forT areEft T s waT Fe i GiaET FLar € AT FAT €

“Hg THER” T TTHAT Fies qaredt i sientis ghramst § sfraren ot w1 wfaenfig &
T Ivg ATYIYA, T T F2A 6 O F=dt ATt & & & A7 AT F &9 & =7 § 1500 FFeAr FAT
T o1ferh FAIIF Tod aTer -9 STashaoie ST A7-qA=hoi I 316 STqTerse 7 ST AT &

"o wEERT" & ST STAFHO STt F THERI F ATIEHAH FIA F forw Ay g2 gl

FT TITIAT 3T AT & & & FHeveqq @ TR Gt i TiasmE T Ji5aq g arts
THERTOT AT (A 9e & for sraferse &1 gHaw aiEgd w1 0s;

“MueE@” & sorer, ader ser, araeft a1 & Sguer a9 99t AT 9ierEt F AR R U o
FTAT 1 7 o Affase 9ff 9% T80 F 3 AEieree 3 qrdee dY [itHT T T A T,
TS ST TAGT AT T 1= A7 AT T2 e fHoer wfnm €;

o IRE®enT A" F R T T I HHIHE ATIACE] SIE heh g0 Ue & TH, HteAreft &
AT AT, ToAT RS e wgfua atsar iy sfea €;

"ER-EIR UG & HXA, A, ATOods s, HETAdl, Hemd I7 T o7 i AT
TRERT | FE TF ST 3M6 AT(AE AT HUZT FHAT A SrEeh Said (ohell e |,
FHTSIT AT AT AATEHE, T AATHI, AT(OSTH AT HEAWIT HiFedd 7 TRE H aa T Ja90
g a7 Tt srfafRa woer & 3 sraforse w1 wargor A ofF s &;

U FUTAE” | S-FAF 0T Tafares o7 it Teft &7 FeT-Fhe |7 fo=1 srafaree afwa 2
3T e dad A= AT, I [AAFHT ATIACE, TTE[ ATIAE ST FATEAFHT A0 1T
T &A1E AqT9ree o 2

“gaur e’ T ST FeAET Jraeer & o0 fgidt w are e fear 3 st F Fem w
T orgdt T (R ETRT START 1 915 &S S T3S &

"ReTRa SaTes RE" & THRRT ITTET % STad F1 % 3T T TG0 Af 58 & SIqHd Ta4T &
form, GRS SoaTat S wTRed, foA, F iT FiEsee Tl sATie o e SeuTee o Scaariid
Ao 2;

“gRer” & TET w1 T g g S S i we giEward ot qerEeer g,
ST, HAGOT, TAHHT, TEHERLT, ITAT AT e e & sar 2;
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23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

"SR & = Rt qan/ererEr su-fateat & R F s F forg sutafaet & e sraforse
ST AT AITArSe JEHERTT & JATART A [AroerT giaemstt aw a0 AT i €

g T T REE T IUTag T AT g5

“YEEA F ST STE AT T WeTs, TAFLOT, ATAAT H [T, SUgor, ;v WS, FHed,
TET FATHT, T, AETE, IATS, T A, THER T e & gatera a4t Grarwar € €;

“RfSF” & TAT Saiore AT g ST S AT, [TAE0E 7 I Tal &, Tl 0 qHrs T
HeTer ATrerat & ATt T g o e o 2

"R T I=F ATTHT 92 Aqeree ATaRET i ardts &9 & et w3 & o 3 smaferee #ir
ST AT T8 Ao S TiwaT s 2

"SR A QUTEF" T AT ATY, T UH IT AT SATIHY AT & ST TA=H0T
a7 g, A s adis ¥ sqat €

“Frenferas” & TAT 37 AT & S 3 eaferee F ATeAw § AT 7 AreAw ¥ Fmar g S sad
AT g2 A7 etera aresft 1 93 2;

"SR & e =9 et &y & O s e s Sgieeae Sedee, W
T, ST A9, ATIHT &7 ST qIRd o (s TSat 3T 59 o7 &= | st Tt
AT IHHT dre ot AT F Th1eT S, T 2

gt A giaeT (THemas)” & UHT e qfwid g el i SO 3" dOi9te A ST
T a1 MW 2 7 afva #rE o= stfeaca a1 =8| 7 TRt % GTT YTieed ls oAih AT ATHHTT ST
FIFAeE T THEROT A7 Ao F T 37 9Rae a1 &1 & 0@ 39 46 & o0 S [ ar
w2 # aft stqe g RS smfese 999 ame, S|TT=Are [@Eaoendl ar wig J7
S e F1 TfEha A=t qFe? g1 Aee & Afe doest § T, gers av
TAEFOT T 6T TAATCH T T AT

"ot fRfienor A srafdre” & A vET statoree st & e gew Sttar grer averae sy
TR ® fReereor Tt foha ST o
“gfET FT Y= T@E" T UET TET AT AEqcd ATHUT § ST UH S ATATE F TgEad & o giae w1

TATHT & AT TATIIT FaTl g SEs daq &g Mo s =g = g0 =gFa #8 0
Sfeacd AT ATHFHIT AT ¢,

"R UG | AFFT S AT T IHF IATEA & S (o IquTd =J¥, T, FATAT 377
Tl AT I AEENT TAT AT 8 & AT et §Ug 1&g a1 gt ey e g fEfbtase Bt
AT AT | Feld HLAT, ISTAT AT Z2TT ATHIT g

"THERCU" F F(S AATIAF TOHAT (S T 216 AT FH [ TN, [T FAhd T 97 IcAal §
afvafea w2 % s % for garfora st At ;
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36.

37.

38.

39.

40.

41.

42.
43.

44.

45.

46.

47.

48.

"qARH F AR ST ATATE HT AT AFIFha 0 T=Tef IT ITE T U ITIGT 1 IcqTa i
* forT == ATt F =7 § gfiafdd s £ gt afesa g, SEE gor saaret # aae frr o
THAT AT Tl (AT ST TR,

“qafdEE" § SEi FEHE we9dq T q T dFEeaqrd Sl g1 8 a9t SHT e 9 1
ST AT A0S Tt 7 i ator s 2;

"FEU A TOT (ARSTR)" T ST AA(ATE, S ATReH, HS, T AT FEHH AT,

FARIATHT TaTAT o 9 S AfOrse T FETHRT Faed, [Fotet1ohor T Tgaw FTeT [rehT AT T 6
FO H IR T AT THATST F =eq T e AT 25

"srafiree S Aufdree” T A SEE AN UET S ufirse WEERwOr qivTal, S A= v
st JeeReor & forT o A5 8, | TS STuferse oY st off i 2;

"L R & Ao e AfAse % Fiqw A qIAT MU AT g5, dqar st aT
AN AT ¢, gaT & IET goll TeThidhe, gid, o1 qiEee, Tee T |aer, Tery 1 a7,
qrerheita, Fawareft, AT T IS, Tad F TUURET Tead TTavg FIEITar qoT TIvET +
TN o T HeeATHS AT Aigd TRfeud qiaem & e aw [Aftw sratore sifna &;

“ETEHT AYIAT” T 7917 0 70 s, F=reegsm ey a7 i, ST, Feeid, sascidd
offe 3T HTT o7 qHET AUTAL F THeAHT FAT AT AT

"I T =7 Rt § SUTag ET af e g

"oy HeTur" & TEERLO A7 fAuer gieyr wr ety % e qfvegs & forg wer wereor B ar
THATLUF AT AETAT T HYZ % TATT 1 AL F7 T Fgoh Afwoq g;

“QEEHEHTU” & S[E AT(AL & ATHT FHean! qAid At FFhor quieee S a1 &7

AT Aq19rce it Awrheor eraferee o Sfaeia T =horag sqferee, 17 O T g
T AT AU, FTEAFT FAIACE ST T T TR FSTHLhe ATACE, T THFEHT AT(AT

o wfmTor i freda sraforg off 2, v gerd o gor e aferda 2;
“VaT TSI & A, Foagd, &ea, e, 95, S M et af e €,

“3q AFAT” T ST T AZSTH T AT AT T 3T TR SiaTa TR TR 37 e 2
T T 7T Afeaed & Tl &5 § Ioqe TqTeTah TILTE, qAT0saT AL, ATEATH (LA,
G S TS AT TAT AT TI—ATETE T AT, TeAT 7 TRIE, qg ATET & g2rs T 4T
TS TTE, S F0 A9190E, F 7 T safere, el smfore #1 grese so=ha S
e sraforse s -sraforse, =6 sraforse, T afmr emforse ot afa ;

“gerg FET T Wtda srafere & sy e et o gaw 99 w0, wrtied, T,
ST, A AT T TG T AR GraeT § JHF HIAT AT 2

“Refisor” & 513 Awisreor eraferg i1 ST du=res it warft et § gfiafdd wear afewa g
STET ag AT AT ST==HT T ITT Tl HAT g AT HIY GIH, G-Feld [HIAT TAT G 3TAT *
[RAAERR Ok
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6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

49. “wrifasear & et el A9, 9re 0, G T, e, qrasiad I AT R o Arasitae e
AT YT=ae &, et &7 F [T 3397 A1 w0 gHET qemr STt w G148 STIRT 6
T, T, HIGT, T TG AT ATTF a6 6 [GhT FLd IT Ivg, Teh €79 & AL I T S
T § A AT ATHIT & TS A Braral, T, SaTashe a97 UHT a7 7= TR 98 S
o a7 AR o § g 9wa g, ot € o ‘At O orssl A IR SATRdueE ' 9at i
HSTATT T&T AT A TaFA AT ST,

50. “sesdfter frg” T Tl AT AT T AT FT TIAET FrE T Afwor gy S He Aar

qULAT o ATTAT & ST 316 ATIASE THERT AT F Tl AT TATAT AT GIHATT T2 STE TS
F fruer ¥ forg sraarfia vt §;

51. "SiqLer ®@”" F "I &30 F 3 AT T FHIA Hl giord qraem i AT THSH ST, T
fraere gfaem v sreerfa Tt a1 sramt & a7 9 § aftagy iy 2

52. "qfEgA" | 318 ATIAte AT a7 AT AT ITATRA ATLF ITATRA AT ATTATI I Th €I & TAL
o1 97 et wtafi =1 & gt gaa Gfa § f@Aftee =0 & afafza o sreerea afiag ot
S e, BET FAL AT IO G FT kA 6 o0 sargT wf e g

53. "IuET 7 Y sratorse F witae, waratasw a1 Sfaw steron ar gee § w9iaer £ afaRa s,
T AT TERAT AT & FSEH I A+ i farfashTea & \ar &1 w7 F3aT &;

54, "IUAIEAT " T S AT U, TREET THER 3T e Taret i Iuersy FI At e T
AT AT T TToq Feed & AqTrse Fa a2 e [ e o 2 7 afvra Gt afeaa g
srferaoa Fre sfena g

55. “FfH FFE M F FFl HT TINT Fd g0 FFAEE H qURAfdd Fad hf Ja Aewor gtwar
AT 2

56. “srafdrse SfA=r” & v zoeh siaeta afeafera &, 3o a9 ToT SaraETet atgd yers =afs ar saieat #1
THE AT TAH AETHT THET TAT I AEGTH T SITIAT0 AT &, ST 316 AT Icq Fd &, AT

e

57. “srafree it wHASGAT’ T VAT ArATHFHAT HH AT & e e S eratorse #1 yaye [are,
Frdl, TOSTIN, TEF, T T 3T Avem o2 aa 335 Far smr =k Sed Feror
AT rerfHawar i -9 | et & =gaad adar &t oo grm;

58. “arqfrg A AT & TAT ATh AT ATHAT FT THg AT & ST ATAL IcqEA & #q o T
ITATSIH I TAT TAAFRIT AT ST AL F HUGO 3HT AT g [Tl il IAhT AT rord
FLA o forg =g A7 3% eafaar & qreaq 7 oy & oo i, ey, yweheor a9r safdy

e qfaemat & eafors #v som § daei &9 F o9 gu E;

(2) =aH vk O 9r=al =T 9&T & o qiATud del (AT 47 ¢, g ST G360 (J360) Ate=as
1986, S (T e sfiw A== sfafRew, 1974 S (3500 e =i [geon) ST afaf=aw

1977 a7 arg (ST Famer e A=) stfemae, 1981 & qRArua g, % o gl SIr "arerd Arefaaay
HE
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[T I-'vs 3(ii) ] RA hT SIS : STHIYRO] 7

4, FfAeT IqHATAT b Fdeq. TAF AT Icq=hdT,-

(F)  ITH T IO HT AU TS F THEFT S AT TIE AT Fiq Ja A wor, i
FArsfwTorT oiie o ahEweng smfirse & fiF srerr-aen Reat § wetia F3 &w a9g-a97 1
AT ITTErRon grer fAasr AT Stferg=mT % STqame I O T sraforst v SIierga sTaforse o= arai a1
AT HUgHATA T HIUT,

(@) TN T U e qufiee S9 STHuLl T FEeaET TSt oife g Icaret F fAataret av sie
TATTHAT T SUAsY FTS T AT & AT T IRt gy a7 [efoa sugesra aveT arrft #§ qoh
AITATE AT AT TR SOre o7 gq1T U fod § I STerm,

(M) EEETT HT ey qutorse i 79F €9 § 94 o TEE § ASTd FT, 99 FAT 98 3ca+ giaT af,
3T IH HAT R e sraferee 7w, 2016 F ATER MIe™ Fam; &7

(@) s e & I FH IR e ST I et Fi st & ahHw § gud w9 & derhia
TR ST THT 0 T2 T [ g Raengam saa e s,

(2)  FIE AUTATE AT IHH FIT IcqT AT(AE HT TeAl, Gor ATASIH T, qATAT AT TATAT | T
T, T SO 31T 7 T,

(3) =+t sruforse SeoeeRat TR SUTeRAT B T AT FRAT ST S AT(9cT Fa4= F forw e Herat
£ Iufataat & ARt G s,

(4) FE =FT GBW T F FH T 7 A9 w1 Gaw @ ey fEe wr g G EEr
AT AT T T UF AT ARKAT T FATEF HT VAT il AAST AT GHIUE AINSIT Agl HIT | AT
T AT UH AT HT AT Sd 92 TS o TAFHERL 0l sqGeqT FHOT AT TIFRd AT(ASE Fl
AT 3T GTRT AT STHTATSE T aTeT 0 AT TS HAGIT SATHEHT Hl HIUT,

(5) AT W (AShAT SO FTARATT & SIET IqwT STIT9TSE STk Ter {9 waeT (FReaisraer) =iet,

i, fReat, YU, At % e, aw g Jree, afeaay, wat ofe F o SwpE ars @ s vE
STFITee T TATHIT TTFEFTOT IR TAT AT STaforse SETor fEdT AT 97 A7 AT8e § STeR;

(6) = WAl F AT I A AE T UF a9 H G THT AETH FHeATT T AT T ST
TTferReor i AeiErt § == et | o AR s g smferse #r ' w9 w9, g oo
SAFITeE T AAT-TAT qTAT | HIL FA | HEIAAT 3 [0 T qTRT FT T raferee 3o arat
ST2raT WTTAFa TH=heh! a6l HIaAT qATET FO1 Sa-aswmmoitT aforee 7 gt aF §9a g TRET F a6
TETIAT, ITATA AT FUTES Fleh ATAT ATATHATAL o TR0 e FBFar Srosm oo sraforse. w=qmear
TTTEERT0T GTRT TT THGTd ATTUee STl T SATHFHLT [ (AT ST,

(7)  =A el & afegfa g i arg & UF a9 % #a7 5,000 39 He? F AfqF S5w arer a9t T
T HHETT ST HEATT T TR Al AR | 24 [HA|1 | To7 [[ATd STl g7 aferee i #d 97
B I FEAT, TF 0 70 sraferse 7 SeRT-eren T qrt § SUgr F A H HgTAar HEAT AT [A=bh! w0 Faar
FEATHET FEN ST SATHAVNT ATFATE AT Tl T T9 T TRAT & G G, ITATRA T Fqee Fh
FIET TN & T Faem B Smoem 9w eaforse s arigeror g 7o et srafore
FUEHATAT AT ATHHLI KT FIT (23T SITUAT;

(8) =7 f=wi F wtegiea g it aiE § UF a9 & siaw ql gea ofiT e T T fi
AN H 39 WA § 797 @i A= g7 d9free 7 #d 92 §20F HAT, TIF 0 T AT Hl TT-
AT ITAT § UG FA | ASTAAT HIAT TAT THAHVT AT T AR TATACE ISTH ATAT A=A STrerdad
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8 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

TAAFDT BT HOAT AT | AF-awwofir sqaferees 7 Jgi g6 G99 gRT IRE % s8¢ q9riaq
IUATIA 3T FAEE Fh TAT TTATHATHI F FU e B ST o sratorse s JtesorgTer
77 R tera sraferee sargaratett ar srfSyseor st faar srovm

5. T, 9 A ST TRAAT HATAT F Feded.- (1) THEL, a7 3T TAATg T Harad 397 §
=4 =T & e A Aidtedd & &0 Saeert R g ai=E, 936w, a9 #6Y F9ary 9 add Gy
T ALTAAT & AT Fea 1T AT I HT TST HM, s HeAfortaa ATgweT aneea g ST qga
qioa a7 FATERIL AT Gh & 6T & T2 207 3rerie

(1) eret fashre wemer

(2) rfior e waTeTT

(3) THTIA TH IaTH HATAT

(4) F =TT

(5) FT TgUT =T A

(6) T =T TGUIT AT FTE/THT HF=0r AT, FHHT T
(7) T w7 FEERET o orgdt e e, s g

(8) FT T FLATIN o ATHIVT TAFHTE AT, FHTIHA ZTT

(9) T eTedt TATHIT T, FHTUHA ZTT

(10) & STARTUET (HEH) gL, THHH FIT
(11) THTEETETes, Hremars

(12) =1 foro faero=

2. TH Feald AL qIHTd T 95F 39 AT % ATIAT FT AL HIA ST [ATAATHA FHTA 6 [o17
TF a9 § FH § FH TS a7 g1 TG0, a9 3iT Foarg aad" §3rea av @Sawsi i1, afg swasas 2y,
TSI T FRT| AT T Td i a9 H TARL0T TohaT ST

6. g8t R W & wdeq.- (1) = T SATer 1T AR T €9 TS S5 F Tl %
a1y ReAtarfed & o a6 F4TT, -

(F) 3 AU TFIT AR FT G % (00 ToAqT TAqT T At grr g 10 am a0
HATAT ST AT ATHFHO FTT aeq T 219 Taferee Jarerd qars=ref & Aarad &7 a9 § &7 § 570 U6

T SATATET TAAATRT HAT AT ATHE ITTT FHIA T TATE &,

@) == At & st & e T gz 9w Fiae qurertar F v v § 59 qutore e
T ey At qur TS AT wEAT, e sata soterse & e i i oft g

(M Trd S safores yege A ST Tedr orgdt Feaar Aifd 9% serid 3 yay F qay { T
T i 7o 1 FAE FA H TSAT AT T ST ST FT ARG FAT 3T Ivg GHL I,

(A) S AU TAY HFEL H AT S A FT AT a1 97 TAl T 2 Feprat &
TAAT T THE F7AT,

() =TT AT 377 sr=r qureriRat s Tfereror 39T 3fT ST erar AwTr AT W7
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[T I-'vs 3(ii) ] RA hT SIS : STHIYRO] 9

() wHT ST AT AR AT HHRL A F (o0 ST AT TefeT T TS, HT TS &A1 AL FHT
TR ohT ahefieht weTaeft fRrgia o aferrsrar feed sar heT;

7. IAH AT, T SR S HATEd F Feded.- (1) Sava fornr aef=ra frafater & areay 7, -

(F) T FFREE % ITATL AHE | Fgraam IqAsd HIUT, 3T

(@) A 3 o 2w T T et T 5 SaE FuR A g 3 W4 I 6 H 7 IA F
ST | TETAE IATHT 6 AT FHFEE 5 7 (AT FT Hae gEArea gl

8. FIY FATAT, TRT T * HAq :- T FATAT FH=T A 5 ATETT .-

(F)  Furee & fAafawto ug e F forg v A= sraer it a=hemas T8 S99,

(@)  FU G 9T FEE F ITIRT T TETET &9,
(

M) EATHE ISR AT I ATIET USIEET 51T Seariad uree &t urar = & o saRmeners
AT I,

(F)  FOrEE H TOET FAT TET AT P T FARE T START FLd THT FIE 0 T § TEE AT
IATHT 6 ITART & AAT 6 (T FHT ARTELF Fgid ST Fam|

9. e =T F .- o A@emer s O % AreH | - (F) S SUierse 97 et s forse
q 1 TaT FE Ty 5t F geavted fHrera e & ar vware Ratfa s,

(@) TH AT | 3T (62 il GIE I [Saeor Al g7 Sl 431 & (o0 SA=ard aarus|

10. A iR THHfT SoIt ST FATET F Tdeq .- T SfT TATHONT FHSAT FqT HATAT THAT T 5
AT T :-

(F) AU H FSAT T&T HLA aTel HIAT & [o10 AAHTAAT GOl I LTSS FATU; T

(@) TH AT & FSAT G&T H3A ATl HAAT o (0 AT GieqSr AT T TETT HI

1. TSAT AR 89 OSF &1 § g4 A & s g~ & wdey.-

(1) 7 a1 99 T &7 | gi=g, a7 qgdt Twe o wAfiee geme F s ar Fees
AT T % [Haere & ATeas § Merered e 3

(F) = FIEEF GEAG FUCACE TG K A H FU(ACE FAT A1 6 T 93T, T qgradr g i
qUTT TE1 digd TOETRAT % AL & TsF I T &7 % o0 57 Afd i 36 AfA Jae
O AT FEAT S 29 It it sferEET & ae § vw v it sty F faw agdt G e @i
TCE ST AT Farere S 3T T 9rg<y F=aaT Hid & J9eT g,

(@) 19 AT TG & HAT H T A ST T T Fd THT AT | ST ATl ST T
AR T FATTT FTA TAT TT AT 3T S ATFAE Tl T § AT ST 3 TG0 T B

At F AT FT FAIFd FA & o0 39 Aqieree F A "deewi & i § FHY, ST,

THHH, TEAT ST ATHATH ITANT 9T T &I,

@) o AT ST Tordtaat # FET A ATt UF eraforse sugadaiel o qEESm SN % STATTAT S
FFTT I AATACE T ) FT H TAATE T Tearqur Gt 1 SR Tt ST A sraforse sees sorrett &
ATATE FAT ATAT AT STATTATIE ATATE FAZFHATAT o THIF0r & a1 7 faegqa Antaets Agiq sy
T

(=) T FATe Tt gy =9 Rt o I & rareaas wy giRfeua weT;
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10 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

() ST F qgdl FroEr fowmT wr a7 gRtea wwa % o R 397 & 59 agd & gewe S arEn
TS TEHERTU FrAeT AT A2 F TFH THE & (o107 &1 Fogdl AW & J387 &, 1T IT §9 57 &3
H T T T HIEEL A § 319 ATTATE THERLU 37 e g erfud F3 & & a&egm €;
(@ 219 st & forw yeewr s e gt i w3 % forg v aw % siaw vy A &
FTEY ITIFT N AT TgATT T erded AT FIAT ¥ Ire AT U =T T afafaay a7 a9 vg
TTH ATSTAT AT & AT | /AL 0 AT ST (G STANT T TISIAT) H T H3AT;

(@) ST ST T AT % gLl TS faWr A 7 it s & o e AT & 200 & e
AT AT AT 5,000 7 HieT & ATee &5he 6 A€ areAl T SIS AT ATIOITSTF, HIEATIF AT 7 -
e afeEe % fore e aremT # 319 smafore & g, dere, ST ywewer F o uw et
wore forfeea o smar 2;

()  TI9T St S, S §9aT, SRIRE e & [GRTHh &l =49 a7 & ie F FoT &g Hl
FH | FH 5 Taerd wAte AT 9T FEeAT AT TAEFH0T qierer & fory seferd #7;

(F) AW ARAETEY Smeme 97 et giear & 50 . /Y. (av srfge) it @ F st o arer ergd s
TR % THg % ATAT 51T CATEAHT AT Al SATIAT F GHL G997 31 UH TITEARL IR 6
oo T T AT FEAT;

() TF ATCATE F THGT § AZLT ST FHAT & a7ar AR A7 &q 92 AT F JIFRR 0d
TIEET AT THHHLIT ohl SHFTET HLAT,

() T Igu AIA A F qT qHe Fan 5 2 qafad 7 i F S Auides THER i [ere
ATl % 7T TR ST ATE=T FHEAT; 377

(3) AT FAT ATAT 3T AATATE o SATATAT 5 TSR0 6 el § Teh ATSAT [F FLAT |
12. Far ARz a1 SEr e a1 SUgHR F waied.- 797 ot Sar afrge a7 S Fase a0
ST,

F) = At & srfagEaT f ave § uw av F fiaw s agdt fEm e F aerh wthe F P
e F A orer § =g et &0 319 sterss T8eheor a7 Haer giegreit S @ # % o

9 11 % @< () F A9 STIFT 1A 6l TgaTT TFT e Hl GhHT JATUT,

(@) AT F JIAFRIO, THERLU, STAT ¥ e 92 U [HTEr § #7 &7 o« 99 § UF a7
AT AT 3 ST T QAT TR T 3T RRersh a1 ARreaTiersT Tomed & e a1 e At
F fRers ofe Trog oy e 3w afe & A1 aerwel e SUATIeHE ST FAAT |

13. U9 AR 99 TS & § YT 9=9gq qT AT e fremr F s a9 F Fdeq.- (1) 9 & F
oo o1 == =t & erefi o € i 3er erfeee o ® €, o ST 1 O & § I 9= v agit
o foram & sy w1 3 e agt g ST TS AT H T & § gt A F s aEa w2

14. g YUY AT NS & Feded.- Fea g Tgu HIAT qrE —
(F) = Il F FAFEAT & 0 ST TG HEA et $fiT wguer s qtadt & ary a6y
FAT S T At g fAfed et 1 o F3;

(@) =T S sraterse yEEwer oY e giveret i araa e, afiEeft g, sty Rt ®
o aee fAfe o,
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[T I-'vs 3(ii) ] RA hT SIS : STHIYRO] 11

(M) 3 qferse TEERTT giAeTe A1 3=t SreniEat # oo ffga watawefr st siv gty w
AT AT ST ST FHT T SAUTET BT, ST AT HAT;

(=) 3 eraferee ST gieree A1 IT= Sttt & o Afea watawefr st % wrateaay w7y 9w
HF0 7 UF 918 T Igu0r F{=r set/sguer sy afatagt & qreaw & q@iEaren o7 396 g
A oFT U AFET HT HHAT FLAT,

(3.) 3T ATTACE F THERIW, TAAHI A ITATL o (0 THAT T ATATERT 6 TANT 9T 75T TG0 =07
FIET AT TGO (=07 AATAAT F T=qral F7 [add FA7 2 B /g % & 394 (o0 [Hearad 71,
IS ATAEE fafgd we;

(@) T W g 3 It F wiead T F s I50 [EEr aret ar yguer e qimtaat ©
HTEAT | HIA 2T FLAT,

(B) T TGU FHAT AT ST AHTAAT | qTeq AT 6 ST 9T 39 FIAT % FATeaq= 92 qriueh (e
FAT FTAT AT IH TATAL, A 3T AT TRAAT FHATAT HT TEIT FLAT TAT T A0E e arferawme e §
T 7T ST,

()  WiAfed 5 29 | Af8F 31 T FT TIeT FIT aral Eara & Ao sl & o7 Ao
TEERLU ST e giagmst it argdr daret 7 Gy smarE, arisas ar BREr o gt geEt
TR T STaa e F%T aTel a6 A T a9T0 T 6 o7 qRTees Hgidi ol T FeAT;

(@) == RAIE F G w7 aqaTed w3 % o 3 sraforse % eredt vt e 'we e %
T STHER0T ST M9eT & Taia<ui Tgd@l 9 a9d-H8T 9 qRa9 (#Eid THTed HedT; A

() AT F FASATT T=AT T TSFT T T ST &1 I ANGLT T&TF FHLAT |

15.  wTE e, iR SFRoET WRE I G=Ea a9 98k SE § wdeq A Saerad.- (1)
T [ i 9= -

(F) =T AT ST IO T SATEEAT 6l G | Bg AT 6 HIAL 39 AT THGT T 7 A 31T
TOAIT 3 SATHATL B AATAYE TG TTSTAT AL FLAT T IEHT Tk T T9F LA AT HHT T[T TATHA FTT
TS qLHTT T HH 7T TATHT FIT TTEFT SATHHLOT & I SATHISd FT,

(@) Ao STt TAT AATATE THTECT, AT, TEIWT ¥ AT I AETEHIT TA qigd a9t =72 &
TIFRA BT ATACE FT FR-ETE % GUGIT I AGedT FHIAT|I I HISAl Fadl, I ATMOMoE® TE, AT,
e TRl Tete & sraferse 7 wRrger yaer g1 AT Rt s sfwfgd e e st | g

(1) TET A ATAT/AATTATI ATTATE TUGHAT F TIISAT Dl AT TITH FLA it TOITAT ETIT FeAT
3IY GTE-ZTT ST SUfOree 69 e digd 319 T9feree & Jaed § T ARIEy it g6 a9 & o ==
TSR T ATAT ST ATTAE FUZUHATA o T[0T o (T Ueh TOTAT AT e AT,

() T FEAAT FHE T Hl HL T, TEATT T ITASH FIAT ST TGIAT FL-HT L AT HIE
T AlGd T8 ATTAE TAET H THIHLT HT A2 a7,

(3.) =7 I it ATEG=AT A TG § T a9 6 Ha T HAA0 % TG FHl GHATEE Fd gU It reai
FATAT 3 HHT T FIATAIT GATLAT HEAT,
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12 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(F) IUFEFAT F, ST qET a9t S0, q9g-a97 a7 @A ET w5 o v v i sfsewer F areaw ¥
BT ATTACE IeTIRATA F I T HIF FHIAT,

(B) TfAte IeqIhatelt &l [A=er 34T o F2T Fehe T HATT ST2ET FHRTS, I A¥ Sraat, TT TGTAT 5 Fe1,
22T Te e, Fell o Teereh, YU S AT HEF o qrastiae S, el afose fEmi A e ar fe § T
eh AT ITHT (AU T FHY TIAT = HIAT 6 9 @R T T ATATT FT SAATACE FT AAT-3TAT 3. AT
o T T Sferse 1 T (T ST ATTEEd ST FA ATl AT ITAFa SAai9ree Haghal i €17
3;

(ST) v ATHRET FeTe Fe % o agteg T % A areRit age g 3 M A ey
AT FIAT TR SATATF AT ATEFA AT T A0 AL AT(ACE TIE FIA a1 AT § F

THAFITT FTHRIAT T SR T T e T IATET & SId & AT AT a9t giagrei § FEr, Wi, o,
offerT, FAET AT SIH T T 0 qA=woN ST T T30 FIA & (o0 IS T aATAl A TA=Feh!

T AT AR 3Ty FAET; AT Aefiwor srafore F e & fou Ree gv @1 & gfea g, S @@= %
Sforse F WeTor 6 forw ah ST & qiaa g eiw o srafrse & seTer & forw ey v 7 qiwd g,

(F) I TEFERT AATICE F T SqTerse [HEraor gl T T FIAT 3T AT Jeqeashataq &l (e
ZAT T =] aiEweHT srafereet feraor R Fwen sraferee e giear § 39+ qefera Avew & foro =9
E T | UHT AT T SITIAT TRET 0T IT T § 7 & F Al STUIAT o TF g ol ST S19 A iie?

SRS AT I8 AT & oI g1 ST 3% 3 el # =ave] TREHedT srafarse yrea 2 % 997 Afag=a gnm;
(31) ufEFerT sraferse Ao gieer aF o oREweng sufore w1 qefera wewor o 9Reags gafem
FIAT T ST T T =707 S /sgror o wfata g [er B s

(%) AT & HHTS FHATAL HT (H97 A7 36 TAT i TGRS § SUaid 48 % Tl Bl T AT TAT Irg AT 7
WETIO ¥ Y T (AT gTT sTiersa sraforse sRgeshd | a1 (i S eheor it |/i;

(3) SATFASE A ATAT ST AT FIRHATAT FT ST ST TE T AL AT,

(3) fem-afafes s 9w amsed & atest, wl, Tel, A6, TFEE T AL TGl aTo(e § A9 §g
FIAT ST Fqreega? i gRtaa # # o aem & =T 2+ 9% 37 aeRl F SH-119 Shesiad
FITES ToATe AT S FHIHFTor weie it TTaT 1 T8 o T,

(%) STHEEAT % "ca, AT ey sfi e fRafa 9w 7 #7a gu af9s an afeus faaar an
ToATE H T JTC qhi, HIT, TIOrT 3 IT-Tfordt it J6Te & Tqfrse T 2 €9 F §Ig FAT,
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S A Tt & 200 Hex qor et av gars wg & 20 BT Y g aw g gy, e
AT |, 0 9207 T H T A w0/ /41, SET A AT 2f, & AT TH 7
ITH FX @ % e [Aamaaa/garsag 7 10 & 20 &l it T F siex woriua T s oasar €1
FEr fafaaw W, a9, "geyer sraretT &=y, deaaefte qTi-9 &= e 1 100 ot & F2AT
TS AT % HETHAT 6 37a¥ G 207 I % 7w srqafa T2 &F S|

T T 3T S TS o oiverd T fAwameor & forw woreft &1 q9re s forwmr & gfe s
AT § T AT STua)

T o ST fad & STerdh il eATTId &THaT aTell 16 AT THERT qAT FEamor gierem & e

I forTe T ahT ST J9TT @1 STTOAT| SHAT AL STH A6 THERLOT AT feqreor giae +
FA & % e AT STOATI TR ST T 0T ST AT T HA 9 17 Igu00r f{g=rr
TS & TLHYT | JTHAT &% qTHAT A1 9% Fhar ST

Sg-Ffrcta safere #7 Aoem aag-awg 97 77 getaq Sa-ffeatta smfirg y&@em [,
2016 % srqame T ST aREwens Saferst 1 YU qu-qaT 97 IATHAEST TREwenT
ST o= TOTAY (VG 3T HA-9T0T F=eq) =279, 2016 F Fqare har sroam S-srafarei 1
T e THT-HHT T TATHLAET S-Ta1rg (ererd) a9, 2016 F FqaTe 6ar S|
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(xi)

(i)

(ii)

(iii)

(iv)

(v)

(vi)
(vii)

(i)

(ii)

(iii)

(iv)

SATIE STHERTT T FIH T T AT AT SATATARTA AT AR ATTETSAN & LT AT Hl 7@ % (o0
T W TAA I S AT F forw sreoms sereor gt exvfoa i srusfh

TTEHT A0 1 9 giaam & e % forg amee -

T AT B ¥ A-EETT AT AT G 3fT @Y o9 Tl ATgAl (PN &2, satesd
SITRAT TAT AT TLAT T TAL FHT U 6 (o107 =T ST TLATSIT AT ST

ATt 3 e weftdt =1 qof e qfRfEm w9 % forw agw siy/siatier a5 a1 g aa s
SOt AT AT Haee & FHTLOT e[el FOT hl IS F THT ST Toh|

I 907 e 9T A 9907 F U A S arer sy i aidedt w2 o eratorg Aderr
e, stvere w@w % 0 e gEgr a9r Jguer Atded STER qigd ITER A 79
@ & T oA = g g T T=TEE SO I, THeRr @7 Aved 1 aar-sar
TET

I T T T ATT A AT ATIAL T HIAT T ATOH 6 1T gHFieT, AT G ITER 3T 77T
qtered, ST off srferd g, S e SR ST |

YIS T FATEST IAeTst (ATSHTT: FHEH 6 (10 &T/TgTT it Freremsi) SEr STATRArs i
EST I T2 THATAAL, ST T &6 F0T 60 F1q &, 70 STwrer SAaeqT 7 TEe4r gl

i WIOT ST 9T FHIHAT F T Y = Figd T et B S

afiags argr it T ST TETE AT s F O qrererr R ST =7 TR ST HA A A
qrrere fafatae Areet F1 1 F * form fm srom

S AT F=TAt A A A Oof @1 9 I 9 F & fafAde ¥ forg weve-

ATTAT FT IF A ITH FHA & (7T I AL 7T I FATer ST AT AT FHFEIFL T TN FHLdT
TU Il 9Yat # Hgd AT SITORI | Srfere aut arer ey, gt Wt HFIFedl 7 WA Jal AT ST
THAT, H ThfeTsh IUTT TIATT SO |

STIFATET T bt AT T AT w1 faad & ofd # &7 & 70 10 a9 g1, srfo st = fAwior areeft
q 39 9T TF &F (AT STUAT & T T3 HFeaT AT [0 T el gy % o et

TEERLT AT TG T FT & S0

ATAYA S 6 S g & T3 A 9207 T U2 HIAEA 20 9t 6 {1 3 % oo st
HEgAq oY vfiwer F a@rr 40-65 &Y #ET gr w1 weAad’ sravwr fEwr G s g awr
T o TATAT &1 T AT o dgTd &l (o9d e o forw It=ra e arferat &1 fFmtor fRar smoam)
T T TIT F QA T ST 6 THATT I AT AT ATLET Bl IAqH FIA % [0 STaq e
e fora StToam A sraor Mafortea fafReer & sEm grm, i -

(F)  sifaw s § 1x107 Fi/FET § FH F IrInAar QUi qied 60 F¥t i et gt v

oTTrara [t & <6 sra<res fagr &t 72a g
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.

(@)  sraree e d ad & Faw 15 Tt fF uw A v gri

(M) AT T F T Tidser ureat At gig § graar T 7 qUEd F w9 w & o
45 Tt T U FeAfa® T gt

TguuT fAaTer & AFEE.- G 90 TETEAr § TgU0 FHEATHAT AR 6 B H AAfred T

ﬁ;q Eﬂ-@’ STQTT_C[-

(i)

(ii)

(iii)

(iv)

(ii)

THA ST ATl T T A0 | TS24 o7 WiHT B 1w & qagt S agmE, G 93 &5 |

afard g1 ST T 319 A9 Tt § [Heas®, adqel ST 9| § Wi 7 il Fearess oafxr v

TH FIA AT Tdel A 6 TFI H HA TAT A8 N Feaet erfaat § g== % forg ot Toe 5o
TATE ATt o [T T S BT Srosm

AT AT &7 F ™ T QA I -0 AT TOITet T |t o=t sfore
TEEROT AT & eratorg sryer fAfda sforg a1 wawars gt (S99 F o, s,
uTferer, S8, eraferg 9=, Yo IeATE T FiedATers) F HEUU ATl AUAY AT A F T wqw g
TS IO TAAT F (o gAaq Az s, v AT W sEes gem o 1.5 e 9@ oy
A ATAT TASATEAA (TASITE) FSorar-aeam = Srar-Riates areaw a7 9% a9qed g a=o
T (et e anfera Mg 6 90 |t 3 T E0ft T THHT Trrear uri 1x107 &¥i/FHe
H SATEF Tl gT| ST |0 T ATIHAR &L, [(H AT TIAT & (Fa TN 97 ITAH FE TS
TRt sroraT onTfara Ft 3 STaeiers aed & ST & 7 | F° &1 Hied 9= g

et & HUgw S evew a@fgd T weuw F oo wrawme o oSrdsr et e,
F=-11 # Afde A9 i1 T #F79 F qe91q [EAihd a7 START § A0 JI0d| 9207 T
AAtATE @red | o w7 fRar srowm Rl o g § Meares i ger araraeer § T awl
T sTom

g AT A4S H Fgd ATl A Hl el AT, &, F&l, HA AT qrend § Ta90 FLd & el o0l
AT il SATUIT| ST TG 6 [T I T8 AqAT % qr7 WA g & 7 |, qoeq meed
STeT T FaTAd ITTSERTOT GTT STIrera Foham S|

S AT Al % forg qds.-

Tt s sror oret iy wTiOd e | 9, &5 ° iR ST [UrET F AT A U R Sy
Y 372 Afaey # el % forw e & v Sruwm s wwor wuer iy widfer % 50 Hew ¥ sEw g
S AT T AY | AT A AT FTH, AT ST AHA-T4 Aa(e & S Aared €7 F
AidTex T STusm arf a7 gt g1 a% & - o, = €8T & sfe dgiud 7 21

et oft s (T S sfie s @) & oo qfir 9= woet § o S5 - i 99 %
STANT 9T IHAT I[OEAT I AT HIA 6 J18 G THAT ST Jided T & o0 9bse
AT &g Aeteted fafder @my g, e -
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(i)
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F.4. dmfiex arsTe 10500:2012, H@=w 2.2
(2003-09) Fiwfw @ur (R,
froa f FEa
(1) (2) (3)
(1) | S 0.01
(2) | =t 0.01
() | #&HFw (Cré* F =T H) 0.05
(4) | 0.05
(6) | RIS 0.05
(6) | 0.05
7y | 0.001
(8 | f
(9) | AT=Ce, UA; F FT H 45.0
(10) | drw= (pH) 6.5-8.5
(1) | 7T 0.3
(12) | = T (e ¥ =7 #) 300.0
(13) | FAI=S 250
(14) | Pt 5 500
(15) | TreTfers AT (Heuassiu= % &7 #) 0.001
(16) | ST 5.0
(17) | A% (THA; & &7 H) 200
7. gt arg e F arfied ¥ fog awde. -

T AT T I G FHT FH TLA, T DI ATEIAT T T e, AT I A0 I a8
U IATE TS AFET( I T 6 o0 T8 ST TOTAT Aigd S T2 39 FF507 Jorredt geamaa
T @M G 207§ I B G@T & T T, e A 6 qr Arasied gorterdt § SEr
T o 9T 97 = o sroem
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(ii)

(iii)

(iv)

9.

gy wor wret a7 e et {99 S g, e fewes Jier (Tasue) & 25 staea 7
Ttersh A5l gl

Tt s wIeor Tt w7 SR T & ST S A9Or 9 F ITART AGEAAT % SATHTE AT qT e
arfier s A1 A Soared # AT ST s, i W= S A S (F6m) g s
e WY AT § AT sty w9 & Aeht % forg a8t @ret srosm At st IUART AT S g9 T
g1 ar o M &t st & STosf|

I T B T AT T8 A T g qurEr & Rt &1 & [idiedd S ot aiaedt
T UTECAT ST &3 & (o0 Heai Tguer =77 a1 g1 fofed At & Jqar grill

I 9 S )X AU % fog aMdeE- @R e e Aefeieg Akt F s

FAETI A AT FFTAT SITUIT, FATT

(%)

(@)

()
(¥1)
(=)

(%)

(@)
()
(1)
(2)

AT w7 ¥ R @ aeeHTer urel, S g9 AT seatasd arad & it 8, &
AT ST,

TTE U TSI 6 g7 o 3eent st 30 &HT 7 Sfere® Tl 7 21 A 9, I A0 &9 % *AT g
T A A

=R et # = o i % AT - g & g ¥ e g

g % orovas # w9 T & o aate geed § qreraer AT S,

T WU HEEOr et AT Yguwr HEEer qefadt o awee ' 9 99er e« it |7+
T A g & fAwtaa B s

T 9T S I TATEd <@ # g AR, — (1) G 90 2 A Gh-0 3@ w0 § FH
UEE AUT & forw Y STusft oiiw drertiors Aty 37 s@vd ST et & I<6 g, 7 -

T ST I 1 AGEAT 3T TATEAT M TATT T@AT, AR Hed TgAT AT qaH SULT 92 Al
UL AT AT TR F THATT & ST T ST T FT AT,

TTEATTATE (AT HEOr JOrTedt 7 Wiefiedy FAT,

AT T H 3T T AT -5 6l AL HLAT;

ATAHT & AT G FI0T S HUGT TOTAT T STALEAT 3 TATAT HIAT|

UEE a9 AT FEI-TH AiAEL F A8 98 T2 A T ST % ITAN I G99 T AT 74T TR

0 ST & a1 § Ag AT FA 6 18 of 9w AT STo &% S 3dse #fiT e oEr
FEraroor, ARTEE AT % e | g o gaT feawar qitsa i 1€ 2

.

TETET &1 ¥ o Ry syl g wEE - TRl U a9 R S agl ® A Grteeer gy

HEferd T e A7 Igu = ST F dqHeT § 309 A F sfaw e & o EeEEa fi =
zA-TAfore ugfaat AT SO AETedTierRT Ao Sasiaswmauiiy Sta® AT F7 STIRT a9 &
T TEERewT gEgmy w1q HO| T-SasTamaui g TH=H AT GIHET FT A0SO AT SITOT $i
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Trg [TAFIT & T SATee € & S AT AT ST T-SasTaamd o SAqr9rg FT ITANT, TS aa1 a1

TETET U¥ IULH ST it qETS FIA % forw R SIrue) qg ey S § aAty i v A /oo B FwieAarsay
% HTLOT HEF I Tarar AT ARTE ¥ o0 IO A 970 0 Sutrg #r e dar St § ST wIor et §
o SO

A, IO AAAT AT B 4 AL TG FEAT - S AT F AAGT 20 PIg i A1 &37ar T FL A g
IqT U 3T ITIFT &9 & SN2 FohT 0 9207 S AT it ST % a1 SFH SAfaiad saroree 981 St S &,
Ig g7 FY (&A1 STET AR T AT Emedt &t Sii= F3 & 918 Fgleil @l Sl A0

(i) ST @A MY AT THERTIT FILT STTACE I FH FHIAT [o1eh a1 A7 AL =T 1 A0 (i)
* ATATY AT=B1ET | AATAET &l TET STTUAT

(i) 99 EreH T F @I T ARHA/STAN | TG0/ I 6 o107 318 Fafqrse sawer a1 e
A | HATIT ST TITICT AL H =BG AT ST

(i) = (i) F ATAR ATARFT IUTAT (STATE ST 7T G TR AT H) S HG0d -5
T et i eniterd e % org e-ar ai o Herdor F3f # sr=arad|

(iv) =her @2 q TiEeeiia T F 79 w7 F o ST #:s 9+ 75T

ST Il
[F= 16(1), (@), (2.),16(4) ¥€]
B FAIFAT ¥ THEHI AT MG F qAF
®. GIE F HEH.- (A THERLOT AT H T TTFHAUNT ATAE F THERLT g TIRenai § F

TUH % ®F H HOI1ET THS G| FH9Ee GI F g1 aTel TG & AHA & 3297 F FeAfated #1 ara
TR ST Srrie

(F) I U IGEAT AT (A STAAL FT AN % THEH § T3 qH=q T@@ra 647 S0 Sigh a6
AT T, AT AUSTIIT 75 THT gall AT ATRUI ATS VAT IS G | 3T AT BT a1 e
arrere 37 e gieeT a% aga ara dichag Al § M oY dqer S agrd w1 UEHEd w
¥ AT o T ST AT ITAY FLAT ST AR

(@) e, wiEEAr, Haw, TeAT F @a< ST AT & S 6l aThT S 7 530 & o0 a9 qagr=an
TLAT ST

(M) EEA T ARSTS AT TEALETT 6 HIHA |, AT AU T a5 ¥ QAT JATUIT A AT v seqms
TEERLOT T AT AEATAT G w207 =t 6t faem § oot Fz &t sgaeer it Srosft, [ g9
& BTH-3Te gl ST 9% T TEHERT TohaT ST,

()  TEHERIOT T F AHAT 03 T THRAT-T4 Aafergi i Fad e a% geT [&Ar S[Tusr &Y &5

T THET TEE B 2T SO =T AR AT, SR feharett  wreaw & 9SS -
THHHIT AT g ATASE el T T 3 ST e e 591 § =t foma 99300 v aeEius
ICITEA, Hg-THERIT o ToIT AT SATUAT| G 20T SIAT H haet THT THRATA 6 AT TS ST0
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(=)

(=)

=)

(%)

(=)

ST SATETE o A1 AT &5 IUrsel FHITAT ATUAT| AT ST FSTet AT 319 F=raet 7gt, 50 at

AET, orEsT arerar qurieE 107 SH/AES F FH g1, FT I AT R F 1 F 2 gfded g
BN SY (e AT dg! 9819 HT U FLd & (O[T Sl AT GO ATl T 5T gl

afarslt g S[urer it MEted w7 |7 widedl it ST THEROr §457 A argdt a4 97 T A
#¥ gar i faom ® srer i waeT i € atea =7 & = i s

THY F9TU T F forg mre w4 § Meres w aRErfera T sosm

sfaw IoIT" @Te, THA-HHT 97 Ateged 3 [ seer & siqsta fafAfay gt % e
BT

GTE FT AT AN ATHT FIA gq @18 & & ou Faferteag [t & @
STTUSIT, 3797 -

Rfex 3w @re (TwdEr 2009) | BERe W IRF @@
(Tt 2013)
(1) () @3)
st (frm/fm) 10.00 10.00
=i (Frm/fam) 5.00 5.00
Frfr (Frem/frm) 50.00 50.00
e (/) 300.00 300.00
GIGIERIEDY 100.00 100.00
et (Frer/ ) 0.15 0.15
et (Form/fmm) 50.00 50.00
sreat (Fer/fmm) 1000.00 1000.00
o s <20 20:1 F
fr=r (pH) 6.5-7.5 (1:5 =ver) arferpaw 6.7
THT, T HT Tfqerd, Afawad 15.0-25.0 25.0
Ve T (ITH/EHT3) <1.0 1.6 7 %7
FA ST FHTad, AT FIT 12.0 7.9
wfderd, =AaH
FA AT (TF & &7 §), 9T 0.8 0.4
ZIT Siaerd, ~IAas
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F wiehz (fr2a5 ¥ =7 #) 0.4 10.4
ATY FT Tiaerd, =qAaw

F TITATHT (Fo3T F =T H), 0.4

AT T Yiaed, =Aaq

T T 9 | A qH

UEs Faq it srquterfa

FOT AT

FT T F+7 90% AT, 4.0

et s BeAr § gEe
oAl =R

F T F9 90% WA,

4.0 faefy srEue

BT TSIEAT =R

EEEil

TaTgHed (STUHTH-1 % &9 F),
T Fq

4.0

8.2

*IULH FHIAT Toheg 0T HATAT T srferh arelt @re (A IeaT=) FT ITIRT =T wqal & forw qgt B
SITUATT| TET, SERT SUART G FEAT RT ST & T3 sw7qre1 o6 forw v S =ehar 2l

q. e et & forg ams. - onfea et % fvew & fetofag st w1 9o B
STTOATT, ST
F.4. ATIEE w1 (Froer =1 a8 )
AT agt | qrEsiqe dax | R foem
S
(1) (2) (3) (4) (5)
1. fetfaa =, /e, erfesray 100 600 200
2. |Bfm Awm (fw),  fne, 2100 2100 2100
arfershas
3. | = (ph) 7 5.5% 9.0 5.5% 9.0 5.5% 9.0
4. | dWIAFA AT (TH % ®9 H) 50 50 -
fn/ef., srfermaw
5. | T Feerd ArzeH (TF F &7 H) 100 - -
/e, ateeay
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6. St TETEE S /i (270 7. 30 350 100
< 3 fae) srfershaw (Fmm/etT)

7. | wamatEE dtwfism g, A, 250 - -
sTfershae

8. |wdtw (Uuw ¥ ®7 #), fun/ =, 0.2 0.2 0.2
srfershae

9. |9mT (umstt ¥ w7 #), fEwwH, 0.01 0.01 -
EIBEnL

10. |#H=r (F&t F =w #H), R/, 0.1 1.0 -
arfersha

1. | F=fimw i 5 =7 #), fwe, 2.0 1.0 -
srfershas

12. |3 ®EEH (=T & =7 H), 2.0 2.0 --
fHn/ef, srfereras

13. |a@mar (Ffx ¥ w7 #H), fwne, 3.0 3.0 -
srfershae

14, | ST ((S=ua % =7 #), fon/E, 5.0 15 -
srfershae

15. | FFer (wasms & =7 ), f/e, 3.0 3.0 -
srfershae

16. | 9Ttz (FHUA F &7 H), O/, 0.2 2.0 0.2
srfershae

17. | Fase (Hue & &7 #), /T, 1000 1000 600
srfershae

18. | wimTEE (T ¥ w7 ), fwn/, 2.0 1.5 -
arfershas

19. | FAiferr AR (fet=s o= F =9 1.0 5.0 -
®), fern/efy, srfaeraw

e © A adel Sa-fAarat & onfaa eresrt w1 9 a69=, 9810 9 a1 et £t /T $6
FA AT T 6T | Iuerey Qe 5o it 7 7= st=a =9 8 e g srowm |

T. SEHIHTOr & WA © 216 AT QTrere/ et Fiaam § T Hhi/arT SRt § g arer 3ot #
fAeaferfaa ATt #7 ST T ST, erere
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QS IS AR
(1) (2) (3)

AT 50 frm/TTes AT FT 7% e o % 3faq A 9 ¢

LS LN 50 fRerm/uaues AT FT 7% e 5 % 3faq A 9 ¢

T2 200 fm/ramgd | FIEE F1 A S F ST 7 ¢

GiE 100 forr/oaug3 | FER T A AL A F AT AAE @

50 frrm/uTes AAF F7 7 S shaa A a4 g

T AT FrET 20 forrm/ATg3 HTT 7 A AT 5 AT AHH &

TATH 4 fomr/aees HTAF HT 7T AT HCF AT AT A E

AT (A2 F T F o | 400 fam/umugs | 76 194 S8 5 T A A9 4§

TS 3K TASH2)

T STRATFAT 3T T 0.1 u=stt HEF T o 6-8 e & 797 | &1 F94AT

/oS Fo U quqear I FA F o

oo FRqear 9=l gq 17 HEted
TAYHTLT Feq & fRomfadent 1 gasf o

HAr+aa=+37 A" 0.05 Twsii/uAuw3 | 719 &7 o2 30 f7ee =¥ 8 =< & i+ Fgl
ot AT fore T Ty & 2

TSI 3T 9 A 0.05 Twsit/muws | 7 w7 o 30 fie 3w 8 = ¥ i wa
T qAT o U g 7 2

Tas g+ 0.5 wesfi/uaugd | wres T o 30 fiee v 8 = % i+ Fal

He+H g+ TATT+ TS+ + WY A T T

I A=

e ; Tt 7Tt § o e 1Y 11% SAF IS a9 i 0 1% 2

(F)  SULIE IcASH HATSA T ITH FTd 6 o0 Fedi6aor 37 % A1 IUgh T % {esred v 1y

TEIT T ITHTOT FHEATAT AT TAEHITIG FohT S0

(@)  wefiga B S arer safery iy et Frmn SerETers F Ay EraieE 9T |§ e qat

T SO
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() FARIAIE TATIRE F ARl &7 AT o 36 FHaG ©F F qEIe AT ST
(@)  =fx aefiweor e § AT arget B SiEar awg-awg 97 FEentad aRewe T srafirg (vee,
T 3T HiwT-urda "=ew) fam, 2008 ® aerfatafee diwmsi & sfew g 9 = ww w
TR FeaT STaforee ofterd, WETor 3 fAraer qfae Fr S st
() OHHFORIT § U9 F €T H Faq TASIH, TAUHUAUH, S, STIHTE, HAAT, TATAST,
ot SIETU ST ST S8 A5 Go®e e 7 g1 =T Fohar s
()  AgTE T H W2 Fheg o 7% T SATAF Al g
®) Raa =weaw gefimor-a= | asft qieem =1y & e i st & Bl saoaq aw=w |
950" &. % [T qITATT HT ATH FA *F (o7 A< 2 (27) Fehe T 42w F G saore =7 & 39
7E 9|
() =T 59 (S8 =) TS qTIHTE, Sqemeor 989y e ey & qrey atefoa fBro s i
ATAT 3T TAgal TEl & el ST Frae (Fet) e i 3% & F7 a1 ST 7o A7 Joaad uT It
ATa & a9 & 5% & FH 2
(F) I H FFAT ATAT T HT TG Feaq TGO (HIAT e G107 TFHI-997 9T AT ARreft gt
F ATy T S
TEY -1
[F=wr 15 (7), 16(1)(), 21(3) 4]
3 AIFAL F T/ AEAF/aneET A Rvem & g
3T AUfAre yage fFawt F sigeta TR e F@ & g srEse
4T H,
....................... ED
e =
T TGO =0T Fre/sguer = atef
"I,

H/ZH 9 STOTAY F TEERLT, TAAH, e i e % fore 2 srafars A, 2016 F st

T o T UaaameT sraad Fedr &/F7d gl

1.

ITHAAT F TATAF  FRT (AIE EATE
[REIRTEICETuCI )

TATATE T TAT
LAY 4.
e .
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-

3 | e At ST gEAw

(TEERTOT/STTE AT e gegr & J=med &
oo st wari e r st g

RUBETIEIPEAR)

4. | "GFEET T EATIET FA ST = F oy st
TTTEERTE. (FAT T #TT0)

AT THEHLT
RGEERI

qTrere
I T T I Hoe

A ESSIESUEINIE R E P

T T (T yTferee)
TATAO(T T T THT

TATIAT o o1 et

TLATERT U #iT
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th April, 2016

S.0. 1357(E).—Whereas the draft of the Solid Waste Management Rules, 2015 were published under the
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number G.S.R. 451
(E), dated the 3" June, 2015 in the Gazette of India, part IL, Section3, sub- section (i) of the same date inviting objections
or suggestions from the persons likely to be affected thereby, before the expiry of the period of sixty days from the
publication of the said notification on the Solid Waste Management Rules, 2015 in supersession of the Municipal Solid
Waste (Management and Handling) Rules, 2000;

And whereas, copies of the said Gazette were made available to the public on the 3 June, 2015;

And whereas, the objections or comments received within the stipulated period were duly considered by the
Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986) and in supersession of the Municipal Solid Waste (Management and Handling) Rules, 2000, except as
respect things done or omitted to be done before such supersession, the Central Government hereby makes the following
rules for management of Solid Waste, namely:-

60



52 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

1. Short title and commencement.-
D These rules may be called the Solid Waste Management Rules, 2016.
2) They shall come into force on the date of their publication in the Official Gazette.

2. Application.- These rules shall apply to every urban local body, outgrowths in urban agglomerations, census
towns as declared by the Registrar General and Census Commissioner of India, notified areas, notified industrial
townships, areas under the control of Indian Railways, airports, airbases, Ports and harbours, defence establishments,
special economic zones, State and Central government organisations, places of pilgrims, religious and historical
importance as may be notified by respective State government from time to time and to every domestic, institutional,
commercial and any other non residential solid waste generator situated in the areas except industrial waste, hazardous
waste, hazardous chemicals, bio medical wastes, e-waste, lead acid batteries and radio-active waste, that are covered
under separate rules framed under the Environment (Protection) Act, 1986.

3. Definitions —(1) In these rules, unless the context otherwise requires,- (1) “aerobic composting” means a
controlled process involving microbial decomposition of organic matter in the presence of oxygen;

2. ‘“‘anaerobic digestion' means a controlled process involving microbial decomposition of organic matter in
absence of oxygen;

3. '"authorisation' means the permission given by the State Pollution Control Board or Pollution Control
Committee, as the case may be, to the operator of a facility or urban local suthority, or any other agency
responsible for processing and disposal of solid waste;

4. “biodegradable waste '
stable compounds;

means any organic material that can be degraded by micro-organisms into simpler

5. '"bio-methanation' means a process which entails enzymatic decomposition of the organic matter by microbial
action to produce methane rich biogas;

6. “brand owner” means a person or company who sells any commodity under a registered brand label.

7. “buffer zone” means zone of no development to be maintained around solid waste processing and disposal
facility, exceeding 5 TPD of installed capacity. This will be maintained within total and area allotted for the
solid waste processing and disposal facility.

8. “bulk waste generator” means and includes buildings occupied by the Central government departments or
undertakings, State government departments or undertakings, local bodies, public sector undertakings or private
companies, hospitals, nursing homes, schools, colleges, universities, other educational institutions, hostels,
hotels, commercial establishments, markets, places of worship, stadia and sports complexes having an average
waste generation rate exceeding 100kg per day;

9. '"bye-laws" means regulatory framework notified by local body, census town and notified area townships for
facilitating the implementation of these rules effectively in their jurisdiction.

10. “census town” means an urban area as defined by the Registrar General and Census Commissioner of India;

11. “combustible waste” means non-biodegradable, non-recyclable, non-reusable, non hazardous solid waste
having minimum calorific value exceeding 1500 kcal/kg and excluding chlorinated materials like plastic, wood
pulp, etc;

12. "composting' means a controlled process involving microbial decomposition of organic matter;

13. “contractor” means a person or firm that undertakes a contract to provide materials or labour to perform a
service or do a job for service providing authority;

14. “co-processing” means use of non-biodegradable and non recyclable solid waste having calorific value
exceeding 1500k/cal as raw material or as a source of energy or both to replace or supplement the natural
mineral resources and fossil fuels in industrial processes;

15. “decentralised processing” means establishment of dispersed facilities for maximizing the processing of bio-
degradable waste and recovery of recyclables closest to the source of generation so as to minimize
transportation of waste for processing or disposal;

16. "disposal' means the final and safe disposal of post processed residual solid waste and inert street sweepings
and silt from surface drains on land as specified in Schedule I to prevent contamination of ground water, surface
water, ambient air and attraction of animals or birds;

17. “‘domestic hazardous waste” means discarded paint drums, pesticide cans, CFL bulbs, tube lights, expired
medicines, broken mercury thermometers, used batteries, used needles and syringes and contaminated gauge,
etc., generated at the household level;
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18.

19.

20.

21.

22.

23.

24.
25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

"door to door collection" means collection of solid waste from the door step of households, shops,
commercial establishments , offices , institutional or any other non residential premises and includes collection
of such waste from entry gate or a designated location on the ground floor in a housing society , multi storied
building or apartments , large residential, commercial or institutional complex or premises;.

“dry waste” means waste other than bio-degradable waste and inert street sweepings and includes recyclable
and non recyclable waste, combustible waste and sanitary napkin and diapers, etc;

“dump sites” means a land utilised by local body for disposal of solid waste without following the principles
of sanitary land filling;

“extended producer responsibility” (EPR) means responsibility of any producer of packaging products such
as plastic, tin, glass and corrugated boxes, etc., for environmentally sound management, till end-of-life of the
packaging products;

“facility” means any establishment wherein the solid waste management processes namely segregation,
recovery, storage, collection, recycling, processing, treatment or safe disposal are carried out;

"fine'" means penalty imposed on waste generators or operators of waste processing and disposal facilities
under the bye-laws for non-compliance of the directions contained in these rules and/or bye- laws

"Form'' means a F8orm appended to these rules;

“handling” includes all activities relating to sorting, segregation, material recovery, collection, secondary
storage, shredding, baling, crushing, loading, unloading, transportation, processing and disposal of solid wastes;

“inerts” means wastes which are not bio-degradable, recyclable or combustible street sweeping or dust and silt
removed from the surface drains;

“incineration” means an engineered process involving burning or combustion of solid waste to thermally
degrade waste materials at high temperatures;

“informal waste collector” includes individuals, associations or waste traders who are involved in sorting, sale
and purchase of recyclable materials;

"leachate' means the liquid that seeps through solid waste or other medium and has extracts of dissolved or
suspended material from it;

" local body” for the purpose of these rules means and includes the municipal corporation, nagar nigam,
municipal council, nagarpalika, nagar Palikaparishad, municipal board, nagar panchayat and town panchayat,
census towns, notified areas and notified industrial townships with whatever name they are called in different
States and union territories in India;

“materials recovery facility” (MRF) means a facility where non-compostable solid waste can be temporarily
stored by the local body or any other entity mentioned in rule 2 or any person or agency authorised by any of
them to facilitate segregation, sorting and recovery of recyclables from various components of waste by
authorised informal sector of waste pickers, informal recyclers or any other work force engaged by the local
body or entity mentioned in rule 2for the purpose before the waste is delivered or taken up for its processing or
disposal;

“non-biodegradable waste” means any waste that cannot be degraded by micro organisms into simpler stable
compounds;

"operator of a facility' means a person or entity, who owns or operates a facility for handling solid waste
which includes the local body and any other entity or agency appointed by the local body;

primary collection'" means collecting, lifting and removal of segregated solid waste from source of its
generation including households, shops, offices and any other non-residential premises or from any collection
points or any other location specified by the local body;

"processing'' means any scientific process by which segregated solid waste is handled for the purpose of reuse,
recycling or transformation into new products;

"recycling” means the process of transforming segregated non-biodegradable solid waste into new material or
product or as raw material for producing new products which may or may not be similar to the original
products;

“redevelopment” means rebuilding of old residential or commercial buildings at the same site, where the
existing buildings and other infrastructures have become dilapidated;
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38.

39.

40.

41.

42.
43.

44,

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

""refused derived fuel"(RDF) means fuel derived from combustible waste fraction of solid waste like plastic,
wood, pulp or organic waste, other than chlorinated materials, in the form of pellets or fluff produced by drying,
shredding, dehydrating and compacting of solid waste ;

“residual solid waste” means and includes the waste and rejects from the solid waste processing facilities
which are not suitable for recycling or further processing;

"'sanitary land filling "' means the final and safe disposal of residual solid waste and inert wastes on land in a
facility designed with protective measures against pollution of ground water, surface water and fugitive air dust,
wind-blown litter, bad odour, fire hazard, animal menace, bird menace, pests or rodents, greenhouse gas
emissions, persistent organic pollutants slope instability and erosion;

‘“sanitary waste” means wastes comprising of used diapers, sanitary towels or napkins, tampons, condoms,
incontinence sheets and any other similar waste;

""Schedule' means the Schedule appended to these rules;

"secondary storage" means the temporary containment of solid waste after collection at secondary waste
storage depots or MRFs or bins for onward transportation of the waste to the processing or disposal facility;

""'segregation'' means sorting and separate storage of various components of solid waste namely biodegradable
wastes including agriculture and dairy waste, non biodegradable wastes including recyclable waste, non-
recyclable combustible waste, sanitary waste and non recyclable inert waste, domestic hazardous wastes, and
construction and demolition wastes;

“service provider” means an authority providing public utility services like water, sewerage, electricity,
telephone, roads, drainage, etc;

""solid waste'' means and includes solid or semi-solid domestic waste, sanitary waste, commercial waste,
institutional waste, catering and market waste and other non residential wastes, street sweepings, silt removed or
collected from the surface drains, horticulture waste, agriculture and dairy waste, treated bio-medical waste
excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-active waste generated in the
area under the local authorities and other entities mentioned in rule 2;

“sorting” means separating various components and categories of recyclables such as paper, plastic, card-
boards, metal, glass, etc., from mixed waste as may be appropriate to facilitate recycling;

“stabilising” means the biological decomposition of biodegradable wastes to a stable state where it generates
no leachate or offensive odours and is fit for application to farm land ,soil erosion control and soil remediation;

“street vendor” means any person engaged in vending of articles, goods, wares, food items or merchandise of
everyday use or offering services to the general public, in a street, lane, side walk, footpath, pavement, public
park or any other public place or private area, from a temporary built up structure or by moving from place to
place and includes hawker, peddler, squatter and all other synonymous terms which may be local or region
specific; and the words “street vending” with their grammatical variations and cognate expressions, shall be
construed accordingly;

“tipping fee” means a fee or support price determined by the local authorities or any state agency authorised by
the State government to be paid to the concessionaire or operator of waste processing facility or for disposal of
residual solid waste at the landfill;

“transfer station’ means a facility created to receive solid waste from collection areas and transport in bulk in
covered vehicles or containers to waste processing and, or, disposal facilities;

""transportation'' means conveyance of solid waste, either treated, partly treated or untreated from a location to
another lecation in an environmentally sound manner through specially designed and covered transport system
so as to prevent the foul odour, littering and unsightly conditions;

“treatment” means the method, technique or process designed to modify physical, chemical or biological
characteristics or composition of any waste so as to reduce its volume and potential to cause harm;

‘“user fee” means a fee imposed by the local body and any entity mentioned in rule 2 on the waste generator to
cover full or part cost of providing solid waste collection, transportation, processing and disposal services.

"vermi composting'' means the process of conversion of bio-degradable waste into compost using earth
worms;

“waste generator” means and includes every person or group of persons, every residential premises and non
residential establishments including Indian Railways, defense establishments, which generate solid waste;

“waste hierarchy” means the priority order in which the solid waste is to should be managed by giving
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emphasis to prevention, reduction, reuse, recycling, recovery and disposal, with prevention being the most
preferred option and the disposal at the landfill being the least;

58. “waste picker” means a person or groups of persons informally engaged in collection and recovery of reusable
and recyclable solid waste from the source of waste generation the streets, bins, material recovery facilities,
processing and waste disposal facilities for sale to recyclers directly or through intermediaries to earn their
livelihood.

2) Words and expressions used herein but not defined, but defined in the Environment (Protection) Act, 1986, the
Water (Prevention and Control of Pollution) Act, 1974, Water (Prevention and Control of Pollution) Cess Act, 1977 and
the Air (prevention and Control of Pollution) Act, 1981 shall have the same meaning as assigned to them in the
respective Acts.

4 Duties of waste generators.- (1) Every waste generator shall,-

(a) segregate and store the waste generated by them in three separate streams namely bio-degradable, non bio-
degradable and domestic hazardous wastes in suitable bins and handover segregated wastes to authorised waste pickers
or waste collectors as per the direction or notification by the local authorities from time to time;

(b) wrap securely the used sanitary waste like diapers, sanitary pads etc., in the pouches provided by the
manufacturers or brand owners of these products or in a suitable wrapping material as instructed by the local authorities
and shall place the same in the bin meant for dry waste or non- bio-degradable waste;

(©) store separately construction and demolition waste, as and when generated, in his own premises and shall
dispose off as per the Construction and Demolition Waste Management Rules, 2016; and

(d) store horticulture waste and garden waste generated from his premises separately in his own premises and
dispose of as per the directions of the local body from time to time.

2) No waste generator shall throw, burn or burry the solid waste generated by him, on streets, open public spaces
outside his premises or in the drain or water bodies.

3) All waste generators shall pay such user fee for solid waste management, as specified in the bye-laws of the
local bodies.

“4) No person shall organise an event or gathering of more than one hundred persons at any unlicensed place
without intimating the local body, at least three working days in advance and such person or the organiser of such event
shall ensure segregation of waste at source and handing over of segregated waste to waste collector or agency as
specified by the local body.

(&) Every street vendor shall keep suitable containers for storage of waste generated during the course of his activity
such as food waste, disposable plates, cups, cans, wrappers, coconut shells, leftover food, vegetables, fruits, etc., and
shall deposit such waste at waste storage depot or container or vehicle as notified by the local body.

(6)  All resident welfare and market associations shall, within one year from the date of notification of these rules and
in partnership with the local body ensure segregation of waste at source by the generators as prescribed in these rules,
facilitate collection of segregated waste in separate streams, handover recyclable material to either the authorised waste
pickers or the authorised recyclers. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possible. The residual waste shall be given to the waste
collectors or agency as directed by the local body.

(7) All gated communities and institutions with more than 5,000 sqm area shall, within one year from the date of
notification of these rules and in partnership with the local body, ensure segregation of waste at source by the
generators as prescribed in these rules, facilitate collection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the authorizsd recyclers. The bio-degradable waste shall be processed,
treated and disposed off through composting or bio-methanation within the premises as far as possible. The residual
waste shall be given to the waste collectors or agency as directed by the local body.

®) All hotels and restaurants shall, within one year from the date of notification of these rules and in partnership
with the local body ensure segregation of waste at source as prescribed in these rules, facilitate collection of segregated
waste in separate streams, handover recyclable material to either the authorised waste pickers or the authorised recyclers.
The bio-degradable waste shall be processed, treated and disposed off through composting or bio-methanation within the
premises as far as possible. The residual waste shall be given to the waste collectors or agency as directed by the local
body.

S. Duties of Ministry of Environment, Forest and Climate Change.- (1) The Ministry of Environment, Forest
and Climate Change shall be responsible for over all monitoring the implementation of these rules in the country. It
shall constitute a Central Monitoring Committee under the Chairmanship of Secretary, Ministry of Environment, Forest
and Climate Change comprising officer not below the rank of Joint Secretary or Advisor from the following namely,-
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1) Ministry of Urban Development
2) Ministry of Rural Development
3) Ministry of Chemicals and Fertilizers
4) Ministry of Agriculture
5) Central Pollution Control Board
6) Three State Pollution Control Boards or Pollution Control Committees by rotation
7) Urban Development Departments of three State Governments by rotation
8) Rural Development Departments from two State Governments by rotation
9) Three Urban Local bodies by rotation
10) Two census towns by rotation

11) FICCI, CII
12) Two subject experts

2. This Central Monitoring Committee shall meet at least once in a year to monitor and review the implementation
of these rules. The Ministry of Environment, Forest and Climate Change may co-opt other experts, if needed. The
Committee shall be renewed every three years.

6. Duties of Ministry of Urban Development.- (1) The Ministry of Urban Development shall coordinate with
State Governments and Union territory Administrations to,-

(a) take periodic review of the measures taken by the states and local bodies for improving solid waste management
practices and execution of solid waste management projects funded by the Ministry and external agencies at least once in
a year and give advice on taking corrective measures;

(b) formulate national policy and strategy on solid waste management including policy on waste to energy in
consultation with stakeholders within six months from the date of notification of these rules;

(©) facilitate States and Union Territories in formulation of state policy and strategy on solid management based
on national solid waste management policy and national urban sanitation policy;

(d) promote research and development in solid waste management sector and disseminate information to States and
local bodies;

(e) undertake training and capacity building of local bodies and other stakeholders;and

(f) provide technical guidelines and project finance to states, Union territories and local bodies on solid waste
management to facilitate meeting timelines and standards.

7. Duties of Department of Fertilisers, Ministry of Chemicals and Fertilisers.- (1) The Department of

Fertilisers through appropriate mechanisms shall,-

(a) provide market development assistance on city compost; and

(b) ensure promotion of co-marketing of compost with chemical fertilisers in the ratio of 3 to 4 bags: 6 to 7 bags by

the fertiliser companies to the extent compost is made availablefor marketing to the companies.

8. Duties of Ministry of Agriculture, Government of India.- The Ministry of Agriculture through appropriate

mechanisms shall,-

(a) provide flexibility in Fertiliser Control Order for manufacturing and sale of compost;

(b) propagate utlisation of compost on farm land;

(c) set up laboratories to test quality of compost produced by local authorities or their authorised agencies; and

(d) issue suitable guidelines for maintaining the quality of compost and ratio of use of compost visa-a-vis chemical
fertilizers while applying compost to farmland.

9. Duties of the Ministry of Power.-The Ministry of Power through appropriate mechanisms shall,-

(a) decide tariff or charges for the power generated from the waste to energy plants based on solid waste.

(b) compulsory purchase power generated from such waste to energy plants by distribution company.

10. Duties of Ministry of New and Renewable Energy Sources- The Ministry of New and Renewable Energy

Sources through appropriate mechanisms shall,-
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(a) facilitate infrastructure creation for waste to energy plants; and

(b) provide appropriate subsidy or incentives for such waste to energy plants.

11. Duties of the Secretary-in-charge, Urban Development in the States and Union territories.- (1) The

Secretary, Urban Development Department in the State or Union territory through the Commissioner or Director of
Municipal Administration or Director of local bodies shall,-

(a) prepare a state policy and solid waste management strategy for the state or the union territory in consultation
with stakeholders including representative of waste pickers, self help group and similar groups working in the field of
waste management consistent with these rules, national policy on solid waste management and national urban sanitation
policy of the ministry of urban development, in a period not later than one year from the date of notification of these
rules;

(b) while preparing State policy and strategy on solid waste management, lay emphasis on waste reduction, reuse,
recycling, recovery and optimum utilisation of various components of solid waste to ensure minimisation of waste going
to the landfill and minimise impact of solid waste on human health and environment;

(c) state policies and strategies should acknowledge the primary role played by the informal sector of waste pickers,
waste collectors and recycling industry in reducing waste and provide broad guidelines regarding integration of waste
picker or informal waste collectors in the waste management system.

(d) ensure implementation of provisions of these rules by all local authorities;

(e) direct the town planning department of the State to ensure that master plan of every city in the State or Union
territory provisions for setting up of solid waste processing and disposal facilities except for the cities who are members
of common waste processing facility or regional sanitary landfill for a group of cities; and

®) ensure identification and allocation of suitable land to the local bodies within one year for setting up of
processing and disposal facilities for solid wastes and incorporate them in the master plans (land use plan) of the State or
as the case may be, cities through metropolitan and district planning committees or town and country planning
department;

(h) direct the town planning department of the State and local bodies to ensure that a separate space for segregation,
storage, decentralised processing of solid waste is demarcated in the development plan for group housing or commercial,
institutional or any other non-residential complex exceeding 200 dwelling or having a plot area exceeding 5,000 square
meters;

@) direct the developers of Special Economic Zone, Industrial Estate, Industrial Park to earmark at least five
percent of the total area of the plot or minimum five plots or sheds for recovery and recycling facility.

Q) facilitate establishment of common regional sanitary land fill for a group of cities and towns falling within a
distance of 50 km (or more) from the regional facility on a cost sharing basis and ensure professional management of
such sanitary landfills;

k) arrange for capacity building of local bodies in managing solid waste, segregation and transportation or
processing of such waste at source;

0] notify buffer zone for the solid waste processing and disposal facilities of more than five tons per day in
consultation with the State Pollution Control Board; and

(m) start a scheme on registration of waste pickers and waste dealers.

12. Duties of District Magistrate or District Collector or Deputy Commissioner.- The District Magistrate or
District Collector or as the case may be , the Deputy Commissioner shall, -

(a) facilitate identification and allocation of suitable land as per clause (f) of rules 11 for setting up solid waste
processing and disposal facilities to local authorities in his district in close coordination with the Secretary-in-charge of
State Urban Development Department within one year from the date of notification of these rules;

(b) review the performance of local bodies, at least once in a quarter on waste segregation, processing, treatment
and disposal and take corrective measures in consultation with the Commissioner or Director of Municipal
Administration or Director of local bodies and secretary-in-charge of the State Urban Development.

13. Duties of the Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory.- (1) The Secretary—in-charge of Village Panchayats or Rural Development Department in the State
and Union territory shall have the same duties as the Secretary—in-charge, Urban Development in the States and Union
territories, for the areas which are covered under these rules and are under their jurisdictions.

14. Duties of Central Pollution Control Board.-The Central Pollution Control Board shall, -
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(a) co-ordinate with the State Pollution Control Boards and the Pollution Control Committees for implementation
of these rules and adherence to the prescribed standards by local authorities;

(b) formulate the standards for ground water, ambient air, noise pollution, leachate in respect of all solid waste
processing and disposal facilities;

(c) review environmental standards and norms prescribed for solid waste processing facilities or treatment
technologies and update them as and when required;

(d) review through State Pollution Control Boards or Pollution Control Committees, at least once in a year, the
implementation of prescribed environmental standards for solid waste processing facilities or treatment technologies and
compile the data monitored by them;

(e) review the proposals of State Pollution Control Boards or Pollution Control Committees on use of any new
technologies for processing, recycling and treatment of solid waste and prescribe performance standards, emission
norms for the same within 6 months;

) monitor through State Pollution Control Boards or Pollution Control Committees the implementation of these
rules by local bodies;

(2) prepare an annual report on implementation of these rules on the basis of reports received from State Pollution
Control Boards and Committees and submit to the Ministry of Environment, Forest and Climate Change and the report
shall also be put in public domain;

(h) publish guidelines for maintaining buffer zone restricting any residential, commercial or any other construction
activity from the outer boundary of the waste processing and disposal facilities for different sizes of facilities handling
more than five tons per day of solid waste;

@) publish guidelines, from time to time, on environmental aspects of processing and disposal of solid waste to
enable local bodies to comply with the provisions of these rules; and

G) provide guidance to States or Union territories on inter-state movement of waste.

15. Duties and responsibilities of local authorities and village Panchayats of census towns and urban
agglomerations.- The local authorities and Panchayats shall,-

(a) prepare a solid waste management plan as per state policy and strategy on solid waste management within six
months from the date of notification of state policy and strategy and submit a copy to respective departments of State
Government or Union territory Administration or agency authorised by the State Government or Union territory
Administration;

(b) arrange for door to door collection of segregated solid waste from all households including slums and informal
settlements, commercial, institutional and other non residential premises. From multi-storage buildings, large
commercial complexes, malls, housing complexes, etc., this may be collected from the entry gate or any other
designated location;

(©) establish a system to recognise organisations of waste pickers or informal waste collectors and promote and
establish a system for integration of these authorised waste-pickers and waste collectors to facilitate their participation in
solid waste management including door to door collection of waste;

(d) facilitate formation of Self Help Groups, provide identity cards and thereafter encourage integration in solid
waste management including door to door collection of waste;

(e) frame bye-laws incorporating the provisions of these rules within one year from the date of notification of these
rules and ensure timely implementation;

® prescribe from time to time user fee as deemed appropriate and collect the fee from the waste generators on its
own or through authorised agency;

(2) direct waste generators not to litter i.e throw or dispose of any waste such as paper, water bottles, liquor bottles,
soft drink canes, tetra packs, fruit peel, wrappers, etc., or burn or burry waste on streets, open public spaces, drains,
waste bodies and to segregate the waste at source as prescribed under these rules and hand over the segregated waste to
authorised the waste pickers or waste collectors authorised by the local body;

(h) setup material recovery facilities or secondary storage facilities with sufficient space for sorting of recyclable
materials to enable informal or authorised waste pickers and waste collectors to separate recyclables from the waste and
provide easy access to waste pickers and recyclers for collection of segregated recyclable waste such as paper, plastic,
metal, glass, textile from the source of generation or from material recovery facilities; Bins for storage of bio-degradable
wastes shall be painted green, those for storage of recyclable wastes shall be printed white and those for storage of other
wastes shall be printed black;
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@) establish waste deposition centres for domestic hazardous waste and give direction for waste generators to
deposit domestic hazardous wastes at this centre for its safe disposal. Such facility shall be established in a city or town
in a manner that one centre is set up for the area of twenty square kilometers or part thereof and notify the timings of
receiving domestic hazardous waste at such centres;

Q) ensure safe storage and transportation of the domestic hazardous waste to the hazardous waste disposal facility
or as may be directed by the State Pollution Control Board or the Pollution Control Committee;

k) direct street sweepers not to burn tree leaves collected from street sweeping and store them separately and
handover to the waste collectors or agency authorised by local body;

(0))] provide training on solid waste management to waste-pickers and waste collectors;

(m) collect waste from vegetable, fruit, flower, meat, poultry and fish market on day to day basis and promote
setting up of decentralised compost plant or bio-methanation plant at suitable locations in the markets or in the vicinity of
markets ensuring hygienic conditions;

(n) collect separately waste from sweeping of streets, lanes and by-lanes daily, or on alternate days or twice a week
depending on the density of population, commercial activity and local situation;

(o) set up covered secondary storage facility for temporary storage of street sweepings and silt removed from
surface drains in cases where direct collection of such waste into transport vehicles is not convenient. Waste so collected
shall be collected and disposed of at regular intervals as decided by the local body;

p) collect horticulture, parks and garden waste separately and process in the parks and gardens, as far as possible;

(Q transport segregated bio-degradable waste to the processing facilities like compost plant, bio-methanation plant
or any such facility. Preference shall be given for on site processing of such waste;

(r) transport non-bio-degradable waste to the respective processing facility or material recovery facilities or
secondary storage facility;

(s) transport construction and demolition waste as per the provisions of the Construction and Demolition Waste
management Rules, 2016;

(t) involve communities in waste management and promotion of home composting, bio-gas generation,
decentralised processing of waste at community level subject to control of odour and maintenance of hygienic conditions
around the facility;

(u) phase out the use of chemical fertilizer in two years and use compost in all parks, gardens maintained by the
local body and wherever possible in other places under its jurisdiction. Incentives may be provided to recycling
initiatives by informal waste recycling sector.

) facilitate construction, operation and maintenance of solid waste processing facilities and associated
infrastructure on their own or with private sector participation or through any agency for optimum utilisation of various
components of solid waste adopting suitable technology including the following technologies and adhering to the
guidelines issued by the Ministry of Urban Development from time to time and standards prescribed by the Central
Pollution Control Board. Preference shall be given to decentralised processing to minimize transportation cost and
environmental impacts such as-

a)bio-methanation, microbial composting, vermi-composting, anaerobic digestion or any other appropriate
processing for bio-stabilisation of biodegradable wastes;

b)waste to energy processes including refused derived fuel for combustible fraction of waste or supply as
feedstock to solid waste based power plants or cement kilns;

(w) undertake on their own or through any other agency construction, operation and maintenance of sanitary landfill
and associated infrastructure as per Schedule 1 for disposal of residual wastes in a manner prescribed under these rules;

(x) make adequate provision of funds for capital investments as well as operation and maintenance of solid waste
management services in the annual budget ensuring that funds for discretionary functions of the local body have been
allocated only after meeting the requirement of necessary funds for solid waste management and other obligatory
functions of the local body as per these rules;

y) make an application in Form-I for grant of authorisation for setting up waste processing, treatment or disposal
facility, if the volume of waste is exceeding five metric tones per day including sanitary landfills from the State Pollution
Control Board or the Pollution Control Committee, as the case may be;

(2) submit application for renewal of authorisation at least sixty days before the expiry of the validity of
authorisation;
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(za) prepare and submit annual report in Form IV on or before the 30™ April of the succeeding year to the
Commissioner or Director, Municipal Administration or designated Officer;

(zb) the annual report shall then be sent to the Secretary -in-Charge of the State Urban Development Department or
village panchayat or rural development department and to the respective State Pollution Control Board or Pollution
Control Committee by the 31* May of every year;

(zc) educate workers including contract workers and supervisors for door to door collection of segregated waste and
transporting the unmixed waste during primary and secondary transportation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal protection equipment including uniform, fluorescent
jacket, hand gloves, raincoats, appropriate foot wear and masks to all workers handling solid waste and the same are used
by the workforce;

(ze) ensure that provisions for setting up of centers for collection, segregation and storage of segregated wastes, are
incorporated in building plan while granting approval of building plan of a group housing society or market complex; and

(zf) frame bye-laws and prescribe criteria for levying of spot fine for persons who litters or fails to comply with the
provisions of these rules and delegate powers to officers or local bodies to levy spot fines as per the bye laws framed; and

(zg) create public awareness through information, education and communication campaign and educate the waste
generators on the following; namely:-

@) not to litter;

(i1) minimise generation of waste;

(iii) reuse the waste to the extent possible;

@iv) practice segregation of waste into bio—degradable, non-biodegradable (recyclable and combustible),

sanitary waste and domestic hazardous wastes at source;
v) practice home composting, vermi-composting, bio-gas generation or community level composting;

(vi) wrap securely used sanitary waste as and when generated in the pouches provided by the brand owners
or a suitable wrapping as prescribed by the local body and place the same in the bin meant for non-
biodegradable waste;

(vii)storage of segregated waste at source in different bins;

(viii)  handover segregated waste to waste pickers, waste collectors, recyclers or waste collection agencies;
and

(ix) pay monthly user fee or charges to waste collectors or local bodies or any other person authorised by
the local body for sustainability of solid waste management.

(zh) stop land filling or dumping of mixed waste soon after the timeline as specified in rule 23 for setting up and
operationalisation of sanitary landfill is over;

(zi) allow only the non-usable, non-recyclable, non-biodegradable, non-combustible and non-reactive inert waste
and pre-processing rejects and residues from waste processing facilities to go to sanitary landfill and the sanitary landfill
sites shall meet the specifications as given in Schedule-I, however, every effort shall be made to recycle or reuse the
rejects to achieve the desired objective of zero waste going to landfill;

(z)) investigate and analyse all old open dumpsites and existing operational dumpsites for their potential of bio-
mining and bio-remediation and wheresoever feasible, take necessary actions to bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of dumpsite, it shall be scientifically capped as per
landfill capping norms to prevent further damage to the environment.

16. Duties of State Pollution Control Board or Pollution Control Committee.- (1) The State Pollution Control Board
or Pollution Control Committee shall,-

(a) enforce these rules in their State through local bodies in their respective jurisdiction and review
implementation of these rules at least twice a year in close coordination with concerned Directorate of
Municipal Administration or Secretary-in-charge of State Urban Development Department;

(b) monitor environmental standards and adherence to conditions as specified under the Schedule I and Schedule II
for waste processing and disposal sites;

(©) examine the proposal for authorisation and make such inquiries as deemed fit, after the receipt of the application
for the same in Form I from the local body or any other agency authorised by the local body;
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(d) while examining the proposal for authorisation, the requirement of consents under respective enactments and
views of other agencies like the State Urban Development Department, the Town and Country Planning
Department, District Planning Committee or Metropolitan Area Planning Committee, as may be applicable,
Airport or Airbase Authority, the Ground Water Board, Railways, power distribution companies, highway
department and other relevant agencies shall be taken into consideration and they shall be given four weeks
time to give their views, if any;

(e) issue authorisation within a period of sixty days in Form II to the local body or an operator of a facility or any
other agency authorised by local body stipulating compliance criteria and environmental standards as specified
in Schedules I and II including other conditions, as may be necessary;

® synchronise the validity of said authorisation with the validity of the consents;

(2) suspend or cancel the authorization issued under clause (a) any time, if the local body or operator of the
facility fails to operate the facility as per the conditions stipulated:

provided that no such authorization shall be suspended or cancelled without giving notice to the local body or
operator, as the case may be; and

(h) on receipt of application for renewal, renew the authorisation for next five years, after examining every
application on merit and subject to the condition that the operator of the facility has fulfilled all the provisions of
the rules, standards or conditions specified in the authorisation, consents or environment clearance.

2) The State Pollution Control Board or Pollution Control Committee shall, after giving reasonable opportunity of
being heard to the applicant and for reasons thereof to be recorded in writing, refuse to grant or renew an authorisation.

3) In case of new technologies, where no standards have been prescribed by the Central Pollution Control Board,
State Pollution Control Board or Pollution Control Committee, as the case may be, shall approach Central Pollution
Control Board for getting standards specified.

4) The State Pollution Control Board or the Pollution Control Committee, as the case may be, shall monitor the
compliance of the standards as prescribed or laid down and treatment technology as approved and the conditions
stipulated in the authorisation and the standards specified in Schedules I and II under these rules as and when deemed
appropriate but not less than once in a year.

(&) The State Pollution Control Board or the Pollution Control Committee may give directions to local bodies for
safe handling and disposal of domestic hazardous waste deposited by the waste generators at hazardous waste deposition
facilities.

6) The State Pollution Control Board or the Pollution Control Committee shall regulate Inter-State movement of
waste.
17. Duty of manufacturers or brand owners of disposable products and sanitary napkins and diapers.- (1)

All manufacturers of disposable products such as tin, glass, plastics packaging, etc., or brand owners who introduce such
products in the market shall provide necessary financial assistance to local authorities for establishment of waste
management system.

2) All such brand owners who sell or market their products in such packaging material which are non-
biodegradable shall put in place a system to collect back the packaging waste generated due to their production.

3) Manufacturers or brand owners or marketing companies of sanitary napkins and diapers shall explore the
possibility of using all recyclable materials in their products or they shall provide a pouch or wrapper for disposal of each
napkin or diapers along with the packet of their sanitary products.

“4) All such manufacturers, brand owners or marketing companies shall educate the masses for wrapping and
disposal of their products.

18. Duties of the industrial units located within one hundred km from the refused derived fuel and waste to
energy plants based on solid waste- All industrial units using fuel and located within one hundred km from a solid
waste based refused derived fuel plant shall make arrangements within six months from the date of notification of these
rules to replace at least five percent of their fuel requirement by refused derived fuel so produced.

19. Criteria for Duties regarding setting-up solid waste processing and treatment facility.- (1) The department
in- charge of the allocation of land assignment shall be responsible for providing suitable land for setting up of the solid
waste processing and treatment facilities and notify such sites by the State Government or Union territory
Administration.

2) The operator of the facility shall design and set up the facility as per the technical guidelines issued by the
Central Pollution Control Board in this regard from time to time and the manual on solid waste management prepared by
the Ministry of Urban Development.
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3) The operator of the facility shall obtain necessary approvals from the State Pollution Control Board or Pollution
Control Committee.

4) The State Pollution Control Board or Pollution Control Committee shall monitor the environment standards of
the operation of the solid waste processing and treatment facilities.

4) The operator of the facility shall be responsible for the safe and environmentally sound operations of the solid
waste processing and or treatment facilities as per the guidelines issued by the Central Pollution Control Board from time
to time and the Manual on Municipal Solid Waste Management published by the Ministry of Urban Development and
updated from time to time-

(6) The operator of the solid waste processing and treatment facility shall submit annual report in Form III each
year by 30" April to the State Pollution Control Board or Pollution Committee and concerned local body.

20. Criteria and actions to be taken for solid waste management in hilly areas.- In the hilly areas, the duties and
responsibilities of the local authorities shall be the same as mentioned in rule 15 with additional clauses as under:

(a) Construction of landfill on the hill shall be avoided. A transfer station at a suitable enclosed location shall be
setup to collect residual waste from the processing facility and inert waste. A suitable land shall be identified in
the plain areas down the hill within 25 kilometers for setting up sanitary landfill. The residual waste from the
transfer station shall be disposed of at this sanitary landfill.

(b) In case of non-availability of such land, efforts shall be made to set up regional sanitary landfill for the inert and
residual waste.

(c) Local body shall frame Bye-laws and prohibit citizen from littering wastes on the streets and give strict direction
to the tourists not to dispose any waste such as paper, water bottles, liquor bottles, soft drink canes, tetra packs,
any other plastic or paper waste on the streets or down the hills and instead direct to deposit such waste in the
litter bins that shall be placed by the local body at all tourist destinations.

(d) Local body shall arrange to convey the provisions of solid waste management under the bye-laws to all tourists
visiting the hilly areas at the entry point in the town as well as through the hotels, guest houses or like where
they stay and by putting suitable hoardings at tourist destinations.

(e) Local body may levy solid waste management charge from the tourist at the entry point to make the solid waste
management services sustainable.

®) The department in- charge of the allocation of land assignment shall identify and allot suitable space on the hills
for setting up decentralised waste processing facilities. Local body shall set up such facilities. Step garden
system may be adopted for optimum utilisation of hill space.

21. Criteria for waste to energy process.- (1) Non recyclable waste having calorific value of 1500 K/cal/kg or more
shall not be disposed of on landfills and shall only be utilised for generating energy either or through refuse derived fuel
or by giving away as feed stock for preparing refuse derived fuel.

2) High calorific wastes shall be used for co-processing in cement or thermal power plants.

3) The local body or an operator of facility or an agency designated by them proposing to set up waste to energy
plant of more than five tones per day processing capacity shall submit an application in Form-I to the State Pollution
Control Board or Pollution Control Committee, as the case may be, for authorisation.

(@) The State Pollution Control Board or Pollution Control Committee, on receiving such application for setting
up waste to energy facility, shall examine the same and grant permission within sixty days.

22. Time frame for implementation.- Necessary infrastructure for implementation of these rules shall be created
by the local bodies and other concerned authorities, as the case may be, on their own, by directly or engaging agencies
within the time frame specified below:

S1. No. Activity Time limit from
the date of
notification of
rules

ey (2) 3
1. lidentification of suitable sites for setting up solid waste processing facilities 1 year
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2. lidentification of suitable sites for setting up common regional sanitary landfill facilities| 1 year
for suitable clusters of local authorities under 0.5 million population and for setting]
up common regional sanitary landfill facilities or stand alone sanitary landfill facilities by|
all local authorities having a population of 0.5 million or more .

3. |procurement of suitable sites for setting up solid waste processing facility and sanitary 2 years
landfill facilities
4. enforcing waste generators to practice segregation of bio degradable, recyclable, 2 years

combustible, sanitary waste domestic hazardous and inert solid wastes at source ,

5. [Ensure door to door collection of segregated wasteand its transportation in| 2 years
covered vehicles to processing or disposal facilities.

6. lensure separate storage, collection and transportation of construction and demolition 2 years
wastes

7.  |setting up solid waste processing facilities by all local bodies having 100000 or more 2 years
population

8. [Setting up solid waste processing facilities by local bodies and census towns 3 years

below 100000 population.

9  [setting up common or stand alone sanitary landfills by or for all local bodies having 0.5
million or more population for the disposal of only such residual wastes from the]

processing facilities as well as untreatable inert wastes as permitted under the Rules 3 years
10. [setting up common or regional sanitary landfills by all local bodies and census towns|
under 0.5 million population for the disposal of permitted waste under the rules 3years
11. [bio-remediation or capping of old and abandoned dump sites Syears
23. State Level Advisory Body. — (1) Every Department in-charge of local bodies of the concerned State

Government or Union territory administration shall constitute a State Level Advisory Body within six months from the
date of notification of these rules comprising the following members, namely:-

SI. No Designation Member
@ (2 3)

1. Secretary, Department of Urban Development orLocal self | Chairperson, ex-
government department of the State officio

2. One representative of Panchayats or Rural development | Member, ex-officio
Department not below the rank of Joint Secretary to State
Government

3. one representative of Revenue Department of State Government Member,ex-officio

4. One representative from Ministry of Environment, Forest and | Member, ex-officio
Climate Change Government of India
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5. One representative from Ministry of Urban Development, | Member, ex-officio
Government of India

6. One representative from Ministry of Rural Development, | Member, ex-officio
Government of India

7. One representative from the Central Pollution Control Board Member, ex-officio

8. One representative from the State Pollution Control Board or | Member, ex-officio
Pollution Control Committee

0. One representative from Indian Institute of Technology or National | Member,Ex-officio
Institute of Technology

10. Chief town planner of the state Member
11. Three representatives from the local bodies by rotation Member
12. Two representatives from census towns or urban agglomerations | Member

by rotation.

13. One representative from reputed Non-Governmental Organisation | Member
or Civil Society working for the waste pickers or informal recycler
or solid waste management

14. One representative from a body representing Industries at the State | Member
or Central level

15. one representative from waste recycling industry member
16. Two subject experts Member
17. Co-opt one representative each from agriculture department, and | Member

labour department of State Government.

2) The State Level Advisory Body shall meet at least one in every six months to review the matters related to
implementation of these rules, state policy and strategy on solid waste management and give advice to state government
for taking measures that are necessary for expeditious and appropriate implementation of these rules.

3) The copies of the review report shall be forwarded to the State Pollution Control Board or Pollution Control
Committee for necessary action.

24. Annual report.- (1) The operator of facility shall submit the annual report to the local body in Form-III on or before
the 30" day of April every year.

2) The local body shall submit its annual report in Form-IV to State P Control Board or P Committee and the
Secretary-in-Charge of the Department of Urban Development of the concerned State or Union Territory in case of
metropolitan city and to the Director of Municipal Administration or Commissioner of Municipal Administration or
Officer in -Charge of Urban local bodies in the state in case of all other local bodies of state on or before the 30" day of
June every year

3) Each State Pollution Control Board or Pollution Control Committee as the case may be, shall prepare and
submit the consolidated annual report to the Central Pollution Control Board and Ministry of Urban Development on the
implementation of these rules and action taken against non complying local body by the 31%day of July of each year in
Form-V.

“) The Central Pollution Control Board shall prepare a consolidated annual review report on the status of
implementation of these rules by local bodies in the country and forward the same to the Ministry of Urban Development
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and Ministry of Environment, Forest and Climate Change, along with its recommendations before the 31*day of August
each year.

(&) The annual report shall be reviewed by the Ministry of Environment, Forest and Climate Change during the
meeting of Central Monitoring Committee.

25. Accident reporting- In case of an accident at any solid waste processing or treatment or disposal facility or landfill
site, the Officer- in- charge of the facility shall report to the local body in Form-VI and the local body shall review and
issue instructions if any, to the in- charge of the facility.

SCHEDULE I
[see rule 15 (w),(zi), 16 (1) (b) (e), 16 (4)]
Specifications for Sanitary Landfills
(A) Criteria for site selection.-

@) The department in the business allocation of land assignment shall provide suitable site for setting up of the
solid waste processing and treatment facilities and notify such sites.

(ii) The sanitary landfill site shall be planned, designed and developed with proper documentation of construction
plan as well as a closure planin a phased manner. In case a new landfill facility is being established adjoining an
existing landfill site, the closure plan of existing landfill should form a part of the proposal of such new landfill.

(iii) The landfill sites shall be selected to make use of nearby wastes processing facilities. Otherwise, wastes
processing facility shall be planned as an integral part of the landfill site.

@iv) Landfill sites shall be set up as per the guidelines of the Ministry of Urban Development, Government of India
and Central Pollution Control Board.

) The existing landfill sites which are in use for more than five years shall be improved in accordance with the
specifications given in this Schedule.

(vi) The landfill site shall be large enough to last for at least 20-25 years and shall develop ‘landfill cells’ in a phased
manner to avoid water logging and misuse.

(vii) The landfill site shall be 100 meter away from river, 200 meter from a pond, 200 meter from Highways,
Habitations, Public Parks and water supply wells and 20 km away from Airports or Airbase. However in a
special case, landfill site may be set up within a distance of 10 and 20 km away from the Airport/Airbase after
obtaining no objection certificate from the civil aviation authority/ Air force as the case may be. The Landfill
site shall not be permitted within the flood plains as recorded for the last 100 years, zone of coastal regulation,
wetland, Critical habitat areas, sensitive eco-fragile areas..

(viii)  The sites for landfill and processing and disposal of solid waste shall be incorporated in the Town Planning
Department’s land-use plans.

(ix) A buffer zone of no development shall be maintained around solid waste processing and disposal facility,
exceeding five Tonnes per day of installed capacity. This will be maintained within the total area of the solid
waste processing and disposal facility. The buffer zone shall be prescribed on case to case basis by the local
body in consultation with concerned State Pollution Control Board.

(x) The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management Rules, 2016,
as amended from time to time . The hazardous waste shall be managed in accordance with the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended from time to time. The E-
waste shall be managed in accordance with the e-Waste (Management ) Rules, 2016 as amended from time to
time.

(xi) Temporary storage facility for solid waste shall be established in each landfill site to accommodate the waste in
case of non- operation of waste processing and during emergency or natural calamities.

(B) Criteria for development of facilities at the sanitary landfills.-

@) Landfill site shall be fenced or hedged and provided with proper gate to monitor incoming vehicles, to prevent
entry of unauthorised persons and stray animals

(ii) The approach and / internal roads shall be concreted or paved so as to avoid generation of dust particles due to
vehicular movement and shall be so designed to ensure free movement of vehicles and other machinery.

(iii) The landfill site shall have waste inspection facility to monitor waste brought in for landfilling h, office facility
for record keeping and shelter for keeping equipment and machinery including pollution monitoring equipment.
The operator of the facility shall maintain record of waste received, processed and disposed.
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@iv) Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire protection equipment and
other facilities as may be required shall be provided.

) Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for workers) and
lighting arrangements for easy landfill operations during night hours shall be provided.

(vi) Safety provisions including health inspections of workers at landfill sites shall be carried out made.

(vii) Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall be provided. The
wastewater so generated shall be treated to meet the prescribed standards.

©) Criteria for specifications for land filling operations and closure on completion of land filling.-

(6] Waste for land filling shall be compacted in thin layers using heavy compactors to achieve high density of the
waste. In high rainfall areas where heavy compactors cannot be used, alternative measures shall be adopted.

(ii) Till the time waste processing facilities for composting or recycling or energy recovery are set up, the waste
shall be sent to the sanitary landfill. The landfill cell shall be covered at the end of each working day with
minimum 10 cm of soil, inert debris or construction material..

(iii) Prior to the commencement of monsoon season, an intermediate cover of 40-65 cm thickness of soil shall be
placed on the landfill with proper compaction and grading to prevent infiltration during monsoon. Proper
drainage shall be constructed to divert run-off away from the active cell of the landfill.

@iv) After completion of landfill, a final cover shall be designed to minimise infiltration and erosion. The final cover
shall meet the following specifications, namely :--

a) The final cover shall have a barrier soil layer comprising of 60 cm of clay or amended soil with permeability
coefficient less than 1 x 107 cm/sec.

b) On top of the barrier soil layer, there shall be a drainage layer of 15 cm.

¢) On top of the drainage layer, there shall be a vegetative layer of 45 cm to support natural plant growth and to
minimise erosion.

(D) Criteria for pollution prevention.-In order to prevent pollution from landfill operations, the following provisions
shall be made, namely:-

@) The storm water drain shall be designed and constructed in such a way that the surface runoff water is diverted
from the landfilling site and leachates from solid waste locations do not get mixed with the surface runoff water.
Provisions for diversion of storm water discharge drains shall be made to minimise leachate generation and
prevent pollution of surface water and also for avoiding flooding and creation of marshy conditions.

(ii) Non-permeable lining system at the base and walls of waste disposal area. For landfill receiving residues of
waste processing facilities or mixed waste or waste having contamination of hazardous materials (such as
aerosols, bleaches, polishes, batteries, waste oils, paint products and pesticides) shall have liner of composite
barrier of 1.5 mm thick high density polyethylene (HDPE) geo-membrane or geo-synthetic liners, or equivalent,
overlying 90 cm of soil (clay or amended soil) having permeability coefficient not greater than 1 x 10-7 cm/sec.
The highest level of water table shall be at least two meter below the base of clay or amended soil barrier layer
provided at the bottom of landfills.

(iii) Provisions for management of leachates including its collection and treatment shall be made. The treated
leachate shall be recycled or utilized as permitted, otherwise shall be released into the sewerage line, after
meeting the standards specified in Schedule- IL.. In no case, leachate shall be released into open environment.

@iv) Arrangement shall be made to prevent leachate runoff from landfill area entering any drain, stream, river, lake
or pond. In case of mixing of runoff water with leachate or solid waste, the entire mixed water shall be treated
by the concern authority.

(E) Criteria for water quality monitoring.-

@) Before establishing any landfill site, baseline data of ground water quality in the area shall be collected and kept
in record for future reference. The ground water quality within 50 meter of the periphery of landfill site shall be
periodically monitored covering different seasons in a year that is, summer, monsoon and post-monsoon period
to ensure that the ground water is not contaminated.

(ii) Usage of groundwater in and around landfill sites for any purpose (including drinking and irrigation) shall be
considered only after ensuring its quality. The following specifications for drinking water quality shall apply for
monitoring purpose, namely :-
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S. No. Parameters IS 10500:2012, Edition 2.2(2003-09)
Desirable limit (mg/1 except for pH)

@ @r 3)
Arsenic 0.01
Cadmium 0.01
Chromium(as Cr") 0.05
Copper 0.05
Cyanide 0.05
Lead 0.05
Mercury 0.001
Nickel -
Nitrate as NO3 45.0
pH 6.5-8.5
Iron 0.3
Total hardness (as CaCO3) 300.0
Chlorides 250
Dissolved solids 500
Phenolic ~ compounds  (as 0.001
C¢HsOH)
Zinc 5.0
Sulphate (as SOy) 200

¥ Criteria for ambient air quality monitoring.-
@) Landfill gas control system including gas collection system shall be installed at landfill site to minimize odour,

(ii)

(iii)

@iv)

prevent off-site migration of gases, to protect vegetation planted on the rehabilitated landfill surface. For
enhancing landfill gas recovery, use of geomembranes in cover systems along with gas collection wells should

be considered.

The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the lower explosive

limit (LEL).

The landfill gas from the collection facility at a landfill site shall be utilized for either direct thermal applications
or power generation, as per viability. Otherwise, landfill gas shall be burnt (flared) and shall not be allowed to
escape directly to the atmosphere or for illegal tapping. Passive venting shall be allowed in case if its utilisation

or flaring is not possible.

Ambient air quality at the landfill site and at the vicinity shall be regularly monitored. Ambient air quality shall
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meet the standards prescribed by the Central Pollution Control Board for Industrial area.

G. Criteria for plantation at landfill Site.- A vegetative cover shall be provided over the completed site in accordance
with the following specifications, namely:-

(a) Locally adopted non-edible perennial plants that are resistant to drought and extreme temperatures shall be
planted;
(b) The selection of plants should be of such variety that their roots do not penetrate more than 30 cms. This

condition shall apply till the landfill is stabilized;

(©) Selected plants shall have ability to thrive on low-nutrient soil with minimum nutrient addition;
(d) Plantation to be made in sufficient density to minimise soil erosion.
(e) Green belts shall be developed all around the boundary of the landfill in consultation with State Pollution

Control Boards or Pollution Control Committees .

H. Criteria for post-care of landfill site.- (1) The post-closure care of landfill site shall be conducted for at least fifteen
years and long term monitoring or care plan shall consist of the following, namely :-*

(a) Maintaining the integrity and effectiveness of final cover, making repairs and preventing run-on and run-off
from eroding or otherwise damaging the final cover;

(b) Monitoring leachate collection system in accordance with the requirement;

(©) Monitoring of ground water in and around landfill;

(d) Maintaining and operating the landfill gas collection system to meet the standards.

2) Use of closed landfill sites after fifteen years of post-closure monitoring can be considered for human settlement

or otherwise only after ensuring that gaseous emission and leachate quality analysis complies with the specified standards
and the soil stability is ensured.

I.  Criteria for special provisions for hilly areas.-Cities and towns located on hills shall have location-specific
methods evolved for final disposal of solid waste by the local body with the approval of the concerned State Pollution
Control Board or the Pollution Control Committee. The local body shall set up processing facilities for utilisation of
biodegradable organic waste. The non-biodegradable recyclable materials shall be stored and sent for recycling
periodically. The inert and non-biodegradable waste shall be used for building roads or filling-up of appropriate areas on
hills. In case of constraints in finding adequate land in hilly areas, waste not suitable for road-laying or filling up shall be
disposed of in regional landfills in plain areas.

J. Closure and Rehabilitation of Old Dumps- Solid waste dumps which have reached their full capacity or those which
will not receive additional waste after setting up of new and properly designed landfills should be closed and
rehabilitated by examining the following options:

@) Reduction of waste by bio mining and waste processing followed by placement of residues in new
landfills or capping as in (ii) below.

@). Capping with solid waste cover or solid waste cover enhanced with geomembrane to enable collection
and flaring / utilisation of greenhouse gases.

(iii) Capping as in (ii) above with additional measures (in alluvial and other coarse grained soils) such as
cut-off walls and extraction wells for pumping and treating contaminated ground water.

@iv) Any other method suitable for reducing environmental impact to acceptable level.
SCHEDULE 11
[see rule 16 (1), (b), (e), 16 (4))
Standards of processing and treatment of solid waste

A. Standards for composting.- The waste processing facilities shall include composting as one of the technologies for
processing of bio degradable waste. In order to prevent pollution from compost plant, the following shall be
complied with namely :-

(a) The incoming organic waste at site shall be stored properly prior to further processing. To the extent possible,
the waste storage area should be covered. If, such storage is done in an open area, it shall be provided with
impermeable base with facility for collection of leachate and surface water run-off into lined drains leading to a
leachate treatment and disposal facility;

(b) Necessary precaution shall be taken to minimise nuisance of odour, flies, rodents, bird menace and fire hazard;
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(c) In case of breakdown or maintenance of plant, waste intake shall be stopped and arrangements be worked out
for diversion of waste to the temporary processing site or temporary landfill sites which will be again
reprocessed when plant is in order;

(d) Pre-process and post-process rejects shall be removed from the processing facility on regular basis and shall not
be allowed to pile at the site. Recyclables shall be routed through appropriate vendors. The non-recyclable high
calorific fractions to be segregated and sent to waste to energy or for RDF production, co-processing in cement
plants or to thermal power plants. Only rejects from all processes shall be sent for sanitary landfill site(s).

(e) The windrow area shall be provided with impermeable base. Such a base shall be made of concrete or
compacted clay of 50 cm thick having permeability coefficient less than 107" cm/sec. The base shall be provided
with 1 to 2 per cent slope and circled by lined drains for collection of leachate or surface run-off;

® Ambient air quality monitoring shall be regularly carried out. Odurnuisance at down-wind direction on the
boundary of processing plant shall also be checked regularly.

(2) Leachate shall be re-circulated in compost plant for moisture maintenance.

(h) The end product compost shall meet the standards prescribed under Fertilizer Control Order notified from time
to time.

@) In order to ensure safe application of compost, the following specifications for compost quality shall be met,
namely:-

Parameters Organic Compost Phosphate Rich
(FCO 2009) Organic Manure
(FCO 2013)
@ 2 3)
Arsenic (mg/Kg) 10.00 10.00
Cadmium (mg/Kg) 5.00 5.00
Chromium (mg/Kg) 50.00 50.00
Copper (mg/Kg) 300.00 300.00
Lead (mg/Kg) 100.00 100.00
Mercury (mg/Kg) 0.15 0.15
Nickel (mg/Kg) 50.00 50.00
Zinc (mg/Kg) 1000.00 1000.00
C/N ratio <20 Less than 20:1
pH 6.5-7.5 (1:5 solution) maximum 6.7
Moisture, percent by weight, 15.0-25.0 25.0
maximum
Bulk density (g/cm3) <1.0 Less than 1.6
Total Organic Carbon, per cent by 12.0 7.9
weight, minimum
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Total Nitrogen (as N), per cent by 0.8 0.4
weight, minimum

Total Phosphate (as P,0s) percent by 04 10.4
weight, minimum

Total Potassium (as K,0), percent by 04 -
weight, minimum

Colour Dark brown to black -

Odour Absence of foul Odor -

Particle size Minimum 90% material should pass | Minimum 90% material should pass
through 4.0 mm IS sieve through 4.0 mm IS sieve

Conductivity (as dsm-1), not more 4.0 8.2

than

* Compost (final product) exceeding the above stated concentration limits shall not be used for food crops. However, it
may be utilized for purposes other than growing food crops.

B. Standards for treated leachates.-The disposal of treated leachates shall meet the following standards, namely:-
Standards
( Mode of Disposal )
S.No | Parameter
Inland surface Public sewers |Land disposal
water

ey @ 3 “ &)

1. Suspended solids, mg/l, max 100 600 200

2. Dissolved solids (inorganic) mg/l, max. 2100 2100 2100

3 pH value 55t09.0 5.5t09.0 5.5t09.0

4 Ammonical nitrogen (as N), mg/l, max. 50 50 -

5 Total Kjeldahl nitrogen (as N), mg/l, max. 100 - -

6 Eli;);l(lrellnglj;:)al oxygen demand (3 days at 27° C) 30 350 100

7 Chemical oxygen demand, mg/l, max. 250 - -

8 Arsenic (as As), mg/l, max 0.2 0.2 0.2

9 Mercury (as Hg), mg/l, max 0.01 0.01 -

10 Lead (as Pb), mg/l, max 0.1 1.0 -

11 Cadmium (as Cd), mg/l, max 2.0 1.0 -
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12 Total Chromium (as Cr), mg/l, max. 2.0 2.0 -
13 Copper (as Cu), mg/l, max. 3.0 3.0 -
14 Zinc (as Zn), mg/l, max. 5.0 15 -
15 Nickel (as Ni), mg/l, max 3.0 3.0 -
16 Cyanide (as CN), mg/l, max. 0.2 2.0 02
17 Chloride (as Cl), mg/l, max. 1000 1000 600
18 Fluoride (as F), mg/l, max 2.0 1.5 -
19 Phenolic compounds (as C¢HsOH) mg/l, max. 1.0 5.0 -

Note : While discharging treated leachates into inland surface waters, quantity of leachates being discharged and the
quantity of dilution water available in the receiving water body shall be given due consideration.

C. Standards for incineration: The Emission from incinerators /thermal technologies in Solid Waste
treatment/disposal facility shall meet the following standards, namely:-

Parameter Emission standard
@ () 3
Particulates 50 mg/Nm® Standard refers to half hourly average value
HCl 50 mg/Nm’ Standard refers to half hourly average value
SO2 200 mg/Nm® Standard refers to half hourly average value
CO 100 mg/Nm3 Standard refers to half hourly average value
50 mg/Nm’ Standard refers to daily average value
Total Organic Carbon 20 mg/Nm’ Standard refers to half hourly average value
HF 4 mg/Nm’ Standard refers to half hourly average value
NOx (NO and NO2 expressed | 400 mg/Nm’ Standard refers to half hourly average value

as NO2)

Total dioxins and furans

0.1 ng TEQ/Nm’

Standard refers to 6-8 hours sampling. Please refer|
guidelines for 17 concerned congeners for toxic|
equivalence values to arrive at total toxic
equivalence.

Cd + Th + their compounds 0.05 mg/Nm® Standard refers to sampling time anywhere
between 30 minutes and 8 hours.
Hg and its compounds 0.05 mg/Nm’ Standard refers to sampling time anywhere

between 30 minutes and 8 hours.
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Sb+As +Pb+Cr + Co+ Cu | 0.5 mg/Nm’ Standard refers to sampling time anywhere
+ Mn + Ni + V + their between 30 minutes and 8 hours.
compounds

Note.- All values corrected to 11% oxygen on a dry basis.

Note:

(a) Suitably designed pollution control devices shall be installed or retrofitted with the incinerator to
achieve the above emission limits..

(b) Waste to be incinerated shall not be chemically treated with any chlorinated disinfectants.

(©) Incineration of chlorinated plastics shall be phased out within two years.

(d) if the concentation of toxic metals in incineration ash exceeds the limits specified in the Hazardous Waste
(Management, Handling and Trans boundary Movement) Rules, 2008, as amended from time to time, the ash
shall be sent to the hazardous waste treatment, storage and disposal fcaility.

(e) Only low sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas shall
be used as fuel in the incinerator.

(63) The CO2 concentration in tail gas shall not be more than 7%.

(2) All the facilities in twin chamber incinerators shall be designed to achieve a minimum temperature of
950°C in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
less than 2 (two) seconds.

(h) Incineration plants shall be operated (combustion chambers) with such temperature, retention time
and turbulence, as to achieve total Organic Carbon (TOC) content in the slag and bottom ash less than 3%, or
the loss on ignition is less than 5% of the dry weight.

@) Odour from sites shall be managed as per guidelines of CPCB issued from time to time

FORM -1
[see rule 15 (v) 16 (1) (¢), 21(3) ]
Application for obtaining authorisation under solid waste management rules
for processing/recycling/treatment and disposal of solid waste

To,

The Member Secretary,

State Pollution Control Board or Pollution Control Committee,

of.......

Sir,

I/We hereby apply for authorisation under the Solid Waste Management Rules, 2016 for processing,

recycling, treatment and disposal of solid waste.

Name of the local body/agency appointed by them/ operator of facility

Correspondence address
Telephone No.

Fax No. ,e-mail:
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Nodal Officer & designation(Officer authorised by the local body or
agency responsible for operation of processing/ treatment or disposal
facility)

4. Authorisation required for setting up and operation of the facility waste processing
(Please tick mark) recycling
treatment
disposal at landfill
5. Attach copies of the Documents
Site clearance (local body)
Proof of Environmental Clearance
Consent for establishment
Agreement between municipal authority and operating agency
Investment on the project and expected return
6. Processing/recycling/treatment of solid waste
(i) Total Quantity of waste to be processed per day
Quantity of waste to be recycled
Quantity of waste to be treated
Quantity of waste to be disposed into landfill
(ii)Utilisation programme for waste processed (Product utilisation)
(iii)Methodology for disposal (attach details)
Quantity of leachate
Treatment technology for leachate
(iv)Measures to be taken for prevention and control of environmental
pollution
(v)Measures to be taken for safety of workers working in the plant
(vi)Details on solid waste processing/recycling/ treatment/disposal
facility (to be attached)
7. Disposal of solid waste
Number of sites identified
Quantity of waste to be disposed per day
Details of methodology or criteria followed for site selection (attach)
Details of existing site under operation
Methodology and operational details of landfilling
Measures taken to check environmental pollution
8 Any other information.
Date: Signature:
Place: Designation
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Form- II
[see rule 16 (1) (e) ]
Format for issue of authorisation
File No.:
Dated:

Authorisation No

To

Ref: Your application number dt.

The State Pollution Control Board/Pollution Control Committee after examining the proposal hereby
authorises having administrative office at to set up

and operate waste processing/recycling/ treatment/disposal facility at

The authorisation is hereby granted to operate the facility for processing, recycling, treatment and disposal of solid waste.

The authorisation is subject to the terms and conditions stated below and such conditions as may be otherwise specified
in these rules and the standards laid down in Schedules I and II under these rules.

The State Pollution Control Board/Pollution Control Committees of the UT may, at
any time, revoke any of the conditions applicable under the authorisation and shall communicate the same in writing.

Any violation of the provision of the Solid Waste Management Rules, 2016will attract the penal provision of the
Environment (Protection) Act, 1986 (29 of 1986).

(Member Secretary)
State Pollution Control Board/Pollution Control Committee of the UT

(Signature and designation)

Date:
Place:
Form - 111
[see rule 19 (6),24 (1) ]
Format of annual report to be submitted by the operator of facility to the local body

1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of the local body

Telephone No.

Fax No.

E-mail:
5 Name and address of operator of the facility
6 Name of officer in-charge of the facility

Phone No:

Fax No:

E-mail:

83



[T -7 3(ii) ] WRA 1 TSI : ST

75

Number of households in the city/town ,
Number of non-residential premises in the city

Number of election/ administrative wards in the city/town

Quantity of Solid waste

Estimated Quantity of solid waste generated in the local body area /tpd
per day in metric tones

Quantity of solid waste collected per day /tpd
Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at landfill /tpd
Status of Solid Waste Management (SWM) service

Segregation and storage of waste at source

Whether solid waste is stored at source in domestic/commercial/

P . Yes/No
institutional bins If yes,

Percentage of households practice storage of waste at source in %
domestic bins

Percentage of non-residential premises practice storage of waste %

at source in commercial /institutional bins

Percentage of households dispose of throw solid waste on the %
streets

Percentage of non-residential premises dispose of throw solid %
waste on the streets

Whether solid waste is stored at source in a segregated form Yes/No
If yes, Percentage of premises segregating the waste at source %
Door to Door Collection of solid waste

Whether door to door collection (D2D) of solid waste is being Yes/No

done in the city/town

if yes

Number of wards covered in D2D collection of waste

No. of households covered

No. of non-residential premises including commercial
establishments ,hotels, restaurants educational institutions/
offices etc covered
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Percentage of residential and non-residential premises covered in
door to door collection through :

%
Motorized vehicle
%
Containerized tricycle/handcart o
0
Other device
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to
be cleaned
km
Frequency of street sweepings and percentage of population [frequency [DailylAlternateTwiceOccasionally|
covered
days a
week
% of
population|
covered
Tools used
. %o
Manual sweeping
. . %
Mechanical sweeping 7
- Yes/No
Whether long handle broom used by sanitation workers
Whether each sanitation worker is given handcart/tricycle for Yes/No
collection of waste
Whether handcart/ tricycle is containerized Yes/No
Whether the collection tool synchronizes with collection/ waste Yes/No
storage containers utilized
Secondary Waste Storage facilities
No. and type of waste storage depots in the city/town INo. Capacity in m’

Open waste storage sites
Masonry bins

Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m’ bins

2 to 5 m’ bins

Above 5m’ containers

Bin-less city

Bin/ population ratio
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Ward wise details of waste storage depots (attach) :
Ward No:
Area:
Population:
No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in cubic meters

Total waste actually stored at the waste storage depots daily

Give frequency of collection of waste from the depots

Number of bins cleared

Frequency INo. of bins

Daily

|Alternate day

Twice a week

Once a week

Occasionally

\Whether storage depots have facility for storage of segregated
waste in green, blue and black bins

'Yes/ No

(if yes, add details)
INo. of green bins:
INo. of blue bins:
INo. of black bins:

Whether lifting of solid waste from storage depots is manual or
mechanical. Give percentage

(%) of Manual Lifting

of SOLID WASTE

%
(%) of Mechanical
lifting %

If mechanical — specify the method used

front-end loaders/ Top loaders

Whether solid waste is lifted from door to door and transported to
treatment plant directly in a segregated form

Yes/ No
(if yes, specify)
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Waste Transportation per day

Type and Number of vehicles used (pl tick or add)

INo. Trips made

waste

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others
JCB/loader

ransported

Frequency of transportation of waste

IFrequency (%) of waste transported
Daily

IAlternate day

Twice a week

Once a week

Occasionally
Quantity of waste transported each day /tpd
Percentage of total waste transported daily %o
Waste Treatment Technologies used
Whether solid waste is processed Yes/No
If yes, Quantity of waste processed daily tpd

Land(s) available with the local body for waste processing (in
Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town boundary

Details of technologies adopted
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Composting ,

Qty. raw material processed
Qty. final product produced
Qty. sold

Qty. of residual waste landfilled

vermi composting

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Bio-methanation

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Refuse Derived Fuel

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Waste to Energy technology

such as incineration, gasification, pyrolysis or any other
technology ( give detail)

Qty. raw material processed
Qty. final product produced

Qty. sold Quantity of residual
landfilled

waste

Co-processing

Qty. raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local body

No. of sanitary landfill sites available with the local body

Area of each such sites available for waste disposal

Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from city/town kms
Distance from the nearest habitation kms
Distance from water body kms

88



80

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or historical monument kms
Whether it falls in flood prone area Yes/No
Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
Whether landfill site is fenced Yes /No
Whether Lighting facility is available on site Yes/No
Whether Weigh bridge facility available Yes / No

Vehicles and equipments used at landfill (specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site

'Yes/No (if yes, attach details)

Whether covering is done on daily basis Yes/No
If not, Frequency of covering the waste deposited at the landfill

Cover material used

Whether adequate covering material is available Yes/No

Provisions for gas venting provided

'Yes/No, (if yes, attach technical data sheet)

Provision for leachate collection

'Yes/No, (if yes, attach technical data sheet)

10 Whether an Action Plan has been prepared for improving solid [Yes/No
waste management practices in the city (if Yes attach Action Plan details)
11 What separate provisions are made for : |Attach details on Proposals,
Dairy related activities : Steps taken,
Slaughter houses waste : 'Yes/No
C&D waste (construction debris) : Yes/No
'Yes/No
12 Details of Post Closure Plan IAttach Plan
13 How many slums are identified and whether these are provided [Yes/ No
with Solid Waste Management facilities : (if Yes. attach details)
14 Give details of manpower deployed for collection including street

sweeping, secondary storage, transportation, processing and
disposal of waste
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15

Mention briefly, the difficulties being experienced by the local
body in complying with provisions of these rules

16 Mention briefly, if any innovative idea is implemented to tackle a
problem related to solid waste, which could be replicated by other
local bodies.
Signature of Operator
Dated :
Place:

Form -1V
[see rules 15(za), 24(2)]

Format for annual report on solid waste management to be submitted by the local body

CALENDAR [DATE OF SUBMISSION OF REPORT:

YEAR:
1 Name of the City/Town and State
2 Population
3 Area in sq. kilometers
4 Name & Address of local body
Telephone No.
Fax No.
E-mail:
S Name of officer in-charge dealing with solid waste management (SOLID
WASTEM)Phone No:
Fax No:
E-mail:
6 Number of households in the city/town
Number of non-residential premises in the city
Number of election/ administrative wards in the city/town
7 Quantity of Solid waste (solid waste)
Estimated Quantity of solid waste generated in the local body area per day in metric /tpd
tones
Quantity of solid waste collected per day /tpd
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Per capita waste collected per day /gm/day
Quantity of solid waste processed /tpd
Quantity of solid waste disposed at dumpsite/ landfill /tpd

3 Status of Solid Waste Management service
Segregation and storage of waste at source
Whether SOLID WASTE is stored at source in domestic/commercial/ institutional Yes/No
bins, If yes,

Percentage of households practice storage of waste at source in domestic bins %
Percentage of non-residential premises practice storage of waste at source in %
commercial /institutional bins °
Percentage of households dispose or throw solid waste on the streets %
Percentage of non-residential premises dispose of throw solid waste on the streets %
Whether solid waste is stored at source in a segregated form, If yes,
Yes/No
Percentage of premises segregating the waste at source 7
0
Door to Door Collection of solid waste
Whether door to door collection (D2D) of solid waste is being done in the city/town Yes/No
if yes
Number of wards covered in D2D collection of waste
No. of households covered
No. of non-residential premises including commercial establishments ,hotels,
restaurants educational institutions/ offices etc covered
Percentage of residential and non-residential premises covered in door to door
collection through :
Motorized vehicle
%
Containerized tricycle/handcart o
0
Other device %
If not, method of primary collection adopted
Sweeping of streets
Length of roads, streets, lanes, bye-lanes in the city that need to be cleaned km
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Frequency of street sweepings and percentage of |frequency Daily |Alternate [Twice |Occasionally
population covered

days a week

% of

[population

covered
Tools used
Manual sweeping %
Mechanical sweeping %
'Whether long handle broom used by sanitation Yes/No
workers
'Whether each sanitation worker is given Yes/No
handcart/tricycle for collection of waste
IWhether handcart / tricycle is containerized Yes/No
'Whether the collection tool synchronizes with
collection/ waste storage containers utilized Yes/No
Secondary Waste Storage facilities

No. and type of waste storage depots in the No. Capacity in m’

city/town
Open waste storage sites
Masonry bins
Cement concrete cylinder bins
Dhalao/covered rooms/space
Covered metal/plastic containers
Upto 1.1 m3 bins
2 to 5 m3 bins
Above 5m3 containers

Bin-less city

Bin/ population ratio

'Ward wise details of waste storage depots (attach) :
Ward No:

Area:

Population:

No. of bins placed

Total volume of bins placed

Total storage capacity of waste storage facilities in
cubic meters

Total waste actually stored at the waste storage
depots daily
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Give frequency of collection of waste from the Frequency No. of bins
depots
Number of bins cleared

Daily
IAlternate day
Twice a week
Once a week
Occasionally
Whether storage depots have facility for storage [Yes/ No
of segregated waste in green, blue and black bins (if yes, add details)
No. of green bins:
No. of blue bins:
No. of black bins:
IWhether lifting of solid waste from storage depots
is manual or mechanical. Give percentage %
0
(%) of Manual Lifting of solid waste o
0

(%) of Mechanical lifting

If mechanical — specify the method used

front-end loaders/ Top loaders

IWhether solid waste is lifted from door to door and
transported to treatment plant directly in a
segregated form

'Yes/ No
(if yes, specify)

'Waste transportation per day

Type and Number of vehicles used

No. Trips made waste

transported

Animal cart
Tractors

Non tipping Truck
Tipping Truck
Dumper Placers
Refuse collectors
Compactors
Others

JCB/loader
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Frequency of transportation of waste

Frequency (%) of waste transported

Daily
IAlternate day
Twice a week

Once a week

Occasionally
Quantity of waste transported each day tpd
Percentage of total waste transported daily o
Waste Treatment Technologies used
'Whether solid waste is processed

'Yes/No
If yes, Quantity of waste processed daily tpd

IWhether treatment is done by local body or
through an agency

Land(s) available with the local body for waste
processing (in Hectares)

Land currently utilized for waste processing

Solid waste processing facilities in operation

Solid waste processing facilities under construction

Distance of processing facilities from city/town
boundary

Details of technologies adopted

Composting ,

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

Vermi composting

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled

IBio-methanation

Qty. raw material processed
Qty. final product produced
Qty. sold

Quantity of residual waste landfilled
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Refuse Derived Fuel

Qty

Qty.
Qty.

. raw material processed
final product produced

sold Quantity of residual waste landfilled

'Waste to Energy technology

such as incineration, gasification, pyrolysis or any
other technology ( give detail)

Qty.
Qty.
Qty.

raw material processed
final product produced

sold Quantity of residual waste landfilled

Co-processing

Qty.

raw material processed

Combustible waste supplied to cement plant

Combustible waste supplied to solid waste based
power plants

Others

Qty.

Solid waste disposal facilities

No. of dumpsites sites available with the local
body

No. of sanitary landfill sites available with the
local body

Area of each such sites available for waste disposal

/Area of land currently used for waste disposal

Distance of dumpsite/landfill facility from
city/town

kms
Distance from the nearest habitation kms
Distance from water body kms
Distance from state/national highway kms
Distance from Airport kms
Distance from important religious places or kms
historical monument
Whether it falls in flood prone area Yes/No
'Whether it falls in earthquake fault line area Yes/No
Quantity of waste landfilled each day tpd
'Whether landfill site is fenced Yes /No
'Whether Lighting facility is available on site Yes / No
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'Whether Weigh bridge facility available

Yes /No

Vehicles and equipments used at landfill (specify)

Bulldozer, Compacters etc. available

Manpower deployed at landfill site

'Yes/No

(if yes, attach details)

'Whether covering is done on daily basis 'Yes/No
If not, Frequency of covering the waste deposited

at the landfill

Cover material used

IWhether adequate covering material is available  [Yes/No
Provisions for gas venting provided 'Yes/No

(if yes, attach technical data sheet)

Provision for leachate collection

'Yes/No

(if yes, attach technical data sheet)

'Whether an Action Plan has been prepared for
improving solid waste management practices in the
city

'Yes/No
(if Yes attach Action Plan details)

10

'What separate provisions are made for :
Dairy related activities :
Slaughter houses waste :

C&D waste (construction debris) :

IAttach details on Proposals,Steps taken,
'Yes/No
'Yes/No
'Yes/No

11

Details of Post Closure Plan

IAttach Plan

12

How many slums are identified and whether these
are provided with Solid Waste Management
facilities :

'Yes/ No
(if Yes, attach details)

13

Give details of:

Local body’s own manpower deployed for
collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

14

Give details of:

Contractor/ concessionaire’s manpower deployed
for collection including street sweeping, secondary
storage, transportation, processing and disposal of
waste

15

Mention briefly, the difficulties being experienced
by the local body in complying with provisions of
these rules
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16  [Mention briefly, if any innovative idea is
implemented to tackle a problem related to solid
waste, which could be replicated by other local
bodies

Signature of CEO/Municipal Commissioner/
Executive Officer/Chief Officer
Date:
Place:
Form-V
[see rule 24(3)]

Format of annual report to be submitted by the state pollution control board or pollution control committee
committees to the central pollution control board

PART A

The Chairman
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar

DELHI- 110 0032

1. |[Name of the State/Union territory

2. |Name & address of the State Pollution Control

3. |Number of local bodies responsible for management ofj:
solid waste in the State/Union territory under these rules

4. [No. of authorisation application Received

5. |A Summary Statement on progress made by local body|:  |Please attach as Annexure-I
in respect of solid waste management

6. |A Summary Statement on progress made by local bodies|:  |[Please attach as Annexure-II
in respect of waste collection, segregation,
transportation and disposal

7. |A summary statement on progress made by local bodies  [Please attach as Annexure-III
in respect of implementation of Schedule II
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Date: .

Chairman or the Member Secretary
State Pollution Control Board/

Pollution Control Committee

Towns/cities

Total number of towns/cities

Total number of ULBs

Number of class I & class II cities/towns
Authorisation status (names/number)
Number of applications received
Number of authorisations granted
Authorisations under scrutiny

SOLID WASTE Generation status
Solid waste generation in the state (TPD)
collected

treated

landfilled

PART B

Compliance to Schedule I of SW Rules (Number/names of towns/capacity)

Good practices in cities/towns
House-to-house collection
Segregation

Storage

Covered transportation

Processing of SW (Number/names of towns/capacity)

Solid Waste processing facilities setup:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletization

Processing facility operational:

S1. No.

Composting

Vermi-composting

Biogas

IRDF/Pelletization

Processing facility under installation/planned:

S1. No.

Composting

Vermi-composting

Biogas

RDF/Pelletisation
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Waste-to-Energy Plants: (Number/names of towns/capacity)

S1. No.

Plant Location Status of operation Power generation (MW) [Remarks

Disposal of solid waste (number/names of towns/capacity):
Landfill sites identified

Landfill constructed

Landfill under construction

Landfill in operation

Landfill exhausted

Landfilled capped

Solid Waste Dumpsites (number/names of towns/capacity):
Total number of existing dumpsites

Dumpsites reclaimed/capped

Dumpsites converted to sanitary landfill

Monitoring at Waste processing/Landfills sites

S1. No.

Name of IAmbient air Groundwater Leachate quality |Compost quality [VOCs
facilities

3.

Status of Action Plan prepared by Municipalities

Total number of municipalities:

Number of Action Plan submitted:

Form - VI
[see rule 25]

Accident Reporting

Date and time of accident

Sequence of events leading to accident

The waste involved in accident
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4. Assessment of the effects of the accidents on human health|:
and the environment
5. Emergency measures taken
6. Steps taken to alleviate the effects of accidents
7. Steps taken to prevent the recurrence of such an accident
Date: ............... Signature:..........ooeveiiiiiiinan..
Place: ............... Designation: ........................

[F. No. 18-3/2004-HSMD]
BISHWANATH SINHA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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Bee & / Helpline : 080-25582559

ANNEXURE - I

T 83T T, aﬁ:a@d Q030029 TP
Karnataka State Pollutlon Control Board

“Som0 ¥R, 1 00 53¢ IR, Te. 49, WFF 20857, Worienty - 560 001, FTRFWE Doz, TS
“Parisara Bhavan”, 1st to 5th Fioor, # 49, Church Street, Bangalore - 560 001, Karnataka State, India

101

080-25581383, 25589112

Bszoees / Email : contact@kspeb.gov.in —_— & 050-2558911 3, 25589114
3ewsRea® / Website : kspcb.karnataka.gov.in KARNATAYA
— e —
U\ /4
a4

No. PCB/WMC-1/200/AR/MSW/2024-25/ 2963 Date: 1 6 0CT 2024

To,

The Member Secretary,

Central Pollution Control Board dma}'d) -

S }

Parivesh Bhavan, East Arjun Nagar, Delhi- 1100032
Sir,

Sub: Submission of Solid Waste Management Rules 2016, Annual Report for the Year
2023-24

*kkkk

With respect to above subject please find enclosed Annual Report under Solid
Waste Management Rules 2016 for the year 2023-24

The Annual Report is compiled based upon information submitted by BBMP,
Directorate of Municipal Administration and Regional Offices of KSPCB.

Since 2016 KSPCB has not received Annual Report from village panchayats. Hence,
the number pertains to ULBs only.

While all efforts have been made to make the annual report error free, compilation of
huge data is prone to error at each stage. Hence, it is requested to develop online
software by CPCB for submission of annual report by ULBs and rural local bodies
(village panchayats) as done with respect to income tax.

The consolidated Annual Report for the year 2023-24 under solid Waste Management
Rules 2016 is enclosed herewith.

This office welcomes any feedback and suggestions with respect to enclosed annual
report.

Encl. as above
Your’s faithfully
Sd/-

Member Secretary

S0 133, FANET ToTRRLNY W3 wIFeDT;

& ™M

3}
33

Our motto is to minimize waste generation
Z0.2%. LUDTZ[OHD BN through judicious use of natural resources
LI


Vivek
Typewriter
ANNEXURE - III
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Copy submitted to

1. Additional Chief Secretary, Rural Development and Panchayat Raj Department for
information and requested to direct all village panchayats to submit annual report under
as per Rule 15 of Solid Waste Management Rules 2016

2. Special commissioner, Solid Waste Management(SWM),Bhruhat Bengaluru
Mahanagara Palike, N.R. Square, Hudson Circle, Bengaluru — 560002

3. Director, Directorate of Municipal Administration, 9th & 10th Floor,
Visvesvaraya Gopuram, Dr. B.R. Ambedkar Vidhi, Bangalore-560001.

4. The Zonal Officer, CPCB, Nisarga Bhavan, Bengaluru for information

Copy to
1. All Regional Offices, KSPCB to submit action taken report on defaulting ULBs
and Village Panchayats

2. Case file

Senior Environméntal Officer
Waste Mamagement Cell-1

@



Form -V
[see rule 24(3)]
Annual report to be submitted by the State Pollution Control Board or Pollution

Control Committee Committees to the Central Pollution Control Board for the year
2023-24

PART - A

To,
The Chairman

Central Pollution Control Board
Parivesh Bhawan, East Arjun
Nagar DELHI- 110 0032

Ik, Name of the State/Union territory Karnataka
2. | Name & address of the State Pollution Karnataka State Pollution Control Board,
Control #49, Parisara Bhavan, Church Street,
Bangalore-01
3. | Number of local bodies responsible for 316
management of solid waste in the
State/Union territory under these rules
4. | No. of authorisation application Received

A Summary Statement on progress made

by local body in respect of solid waste

Details given in Annexure-I

segregation, transportation
and disposal

A summary statement on progress made

management

A Summary Statement on progress made Details given in Annexure-I
by local bodies in respect of waste

collection,

by local bodies in respect of
implementation of Schedule II

Details given in Annexure I

Date:

Place: Bengaluru

Mem beﬁ'm

Karnataka State Pollution Control Board

QI/

I/
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PART B

Total number of ULBs 1316

Number of class I & class II cities/towns

Type of city | Numbers Remarks
Class-1 27 Population with more than 1 lakhs
Class-2 39° Population between 50,000 and 99,999

Authorisation status: Please refer Annexure II1

Number of application received 0
Number of authorisation granted :0
Authorisation under scrutiny :0

Solid waste Generation status’: (Information pertains to only Urban local bodies.
Department of Rural Development and Panchayath Raj has submitted annual report)

Solid waste generation in the state (TPD)  : 12140

Collected (TPD) : 12123
Treated (TPD) : 7694

Compliance to Schedule I of SWM Rules (Number/names of towns/capacity): Please
refer Annexure I* and II°
Good practices in cities /towns D
House to House Collection : Please refer Annexure B for (BBMP) & DMA not submitted

! https://censusindia.gov.in/2011-prov-
results/paper2/data files/India2/Table 2 PR Cities 1lakh and Above.pdf Accessed on 26.08.2021

2 Towns of India, Status of Demography, Economy, Social Structures, Housing and Basic Infrastructure, 2016
https://smartnet.niua.org/sites/default/files/resources/Hudco%20Phase%201Il.pdf Accessed on 26.08.2022

* Communication from DMA, Karnataka Dated 25.07.2024 and BBMP Dated 28.08.2024. Department of Rural
Development and Panchayath Raj has not submitted annual report

* Supra foot note 3

> Email from DMA dated 26.10.2023
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Segregation storage : Please refer Annexure A (DMA) & Annexure B (BBMP)
Covered transportation: Please refer Annexure A (DMA) & Annexure B (BBMP)

Processing of SW (Number/names of towns/capacity)

Solid Waste processing facilities setup: Please refer Annexure I & II

Composting Vermi-composting Biogas RDF/Pelletization
DMA-3468 TPD Nil 32 TPD ---
BBMP-1456.22 Nil 31 TPD 1
TPD

Solid Waste processing facilities operation:

Composting Vermi-composting Biogas RDF/Pelletization
DMA-218 Nil 31.9TPD ---
BBMP-8 Nil 7 No’s I

Solid Waste processing facilities under installation/ Planned:

Composting Vermi- Biogas RDF/Pelletization
composting
-—-- E 4 No’s (Details pertaining to 3 No’s
BBMP is enclosed in Annexure B
91(newly upgraded - DPR preparation is under progress 0
ULB’s for 746 in 10 City Corporations for the
TPD) Details total capacity 420TPD -
pertaining to DMA
is enclosed in
Annexure -A
Please refer Annexure [

Note:- Annexure A refers to the data obtained from DMA and Annexure B refers to the
data obtained from BBMP .
Waste-to-Energy Plants: (Number/names of towns/capacity)

Following agency is considered to establish waste to energy Plants.

3
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1. KPCL waste to energy project - The work of establishment of 11 MW (600 TPD) Waste to
Energy Plant at Bidadi on EPC model. The share of cost between BBMP and KPCL is in the

ratio of 50:50. The Plant commissioned and is under trail run

Disposal of solid waste (number/names of towns/capacity): Please refer Annexure A & B

for DMA & BBMP
Landfill sites identified : 283
Landfill constructed : 160
Land fill under construction : 57
Land fill in operation : 158
Land fill exhausted 2
Land fill capped 2
Solid Waste Dumpsites (Number/names of towns/capacity): Please refer Annexure A & B
for DMA & BBMP
Total number of existing dump sites 1201
Dumpsites reclaimed/capped : 8
Dumpsites converted to sanitary fill :0

Monitoring of waste processing landfills:

SL Name of the Facilities | Ambient | Ground | Leachate | Compost | VOC’s
no. Air Water Quality | Quality

1. CMC Gadag Yes \
2. TMC Gajendragad Yes ‘
3 TMC,Naragunda Yes

4, TMC, Laxmeshwar Yes

5 TMC,Mundaragi Yes

6. TMC,Ron Yes

7. TP, Shirahatti Yes

8. TP, Naregal Yes




9. TP,Mulgund Yes
10. Hubli-Dharwad Yes Yes
Muncipal Corporation

11. TMC,Annigeri Yes Yes
12, TMC, Navalgund Yes Yes
13. TP,Alnavar Yes Yes
14 TP,Kalghatagi Yes Yes
15 TP, Kundagol Yes Yes
16. CC,Shivamogga Yes Yes
17. CMC,Bhadravathi Yes Yes
18. CMC, Sagar Yes Yes
19. TMC, Shikaripura Yes Yes
20. TMC, Shiralakoppa Yes Yes
21. TP, Thirthahalli Yes Yes
22. TP, Hosanagara Yes Yes
23. TP, Sorab Yes Yes
24, TP, Jog kargal Yes Yes
25. CMC,Hunsur Yes
26. TMC,K.R.Nagar Yes
27. TMC,Periyapatna Yes
28. TMC, H.D.Kote Yes
29. TP,Sargur Yes
30. CMC, Nangangud Yes
31. TMC, TN Pura Yes
32. TMC,Bannur Yes
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33; CC, Davangere Yes Yes
34. CMC,Harihara Yes Yes
35. TP, Jagalur Yes Yes
36. TMC, Honnalli Yes Yes
37. TMC,Channagiri Yes Yes
38. | CMC, Rabakavibanahatti Yes
39. CMC,Mudhol Yes
40. CMC,Jamakhandi Yes
41. TMC,Guledaggudda Yes
42 TMC, Mahalingapura Yes
43. CC, Mangalore Yes Yes Yes
44. | Mittaganahalli, Kannur | Yes Yes Yes

and Byappanahalh

STATUS OF ACTION PLAN PREPARED BY MUNICIPALITIES

Total number of municipalities
Number of action plan submitted

-316
-310
MEMBER

¥

RETARY

'
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ANNEXURE —1

A SUMMARY STATEMENT ON PROGRESS MADE BY LOCAL BODY IN RESPECT OF (1) SOLID WASTE MANAGEMENT (2)
WASTE COLLECTION, SEGREGATION, TRANSPORTATION AND DISPOSAL (3) IMPLEMENTATION OF SCHEDULE II

SWM Compliance

S.N. Questions Remarks

1 Numbers of ULBs 316

2 Over all waste
management status in
States/UTs

a Quantity of MSW 12140
generated (TPD)

b Quantity of MSW collected 12123
(TPD)

c Quantity of MSW 9475
segregated & transported
(TPD)

d Quantity of MSW 7694
processed (TPD)

e Quantity of MSW disposed 3048
in secured land fill site
(TPD)
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SWM Compliance

segregated waste is
implemented (No.)

BBMP- 100 %

Waste Processing 63.37 % (Annexure A & B) 100% 36.63 %
Material Recovery As per DMA.-
facilities Annexure A 263 ULBs
(1) Total Capacity (TPD) DMA -0 3045 TPD 3045 TPD Dec 2026 are under tendering
BBMP---357 TPD -- stage and in 26 ULBs
(ii) Number DMA-Nil 309 309 Dec 2026 works  are  under
BBMP-119 -—- -—- - progress and 3 ULBs
(1ii) | Number of ULBs covered DMA-Nil 309 309 Dec 2026 have already
BBMP -225 - --- - completed civil works
Recyceling DMA & BBMP not
6)) Total Capacity (TPD) saas furnished the details
(ii) Number (Annexure A & B)
(iii) | Number of ULBs covered
Composting
1) Total Capacity (TPD) DMA-3331 4077 746 Dec 2026 All ULBs are under
tendering stage.
BBMP- 2120 --- --- ---
(ii) Number DMA -218 309 91 Dec 2026 All ULBs are under
terdering stage.
BBMP-08 --- --- ---
(iif) | Number of ULBs covered DMA -218 309 91 Dec 2026 All ULBs are under
terdering stage.
BBMP-01 --- -—-
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SWM Compliance
Waste Disposal
Landfill
(1) Total Capacity (Tonnes) DMA -NA NA NA NA As pe- DMA-57 ULBs
BBMP — 3000 TPD _ — _ are urder oosmﬁdoa.osv
(D) Number DMA -157 309 - Dec 2027 08 Tel S arefiondcay
BBMP — 3 (1 Presently used) = - - L ooess a3
(iii) | Number of ULBs covered DMA -157 309 -- Dec 2027 A .
BBMP - 1 — — — s per DMA
Annexure-A & BBMP
Annexure- B
Legacy Waste As per DMA
management Annexure-A & BBMP
Number of dumpsites (No.) DMA -192 192 0 - Annexure- B

BBMP -9 -- -- --

Quantity of Waste dumped DMA -75.25 Lakh Tonns 75.25 0 --

at dumpsites ( Lakh Tons) BBMP — 9.85 Lakh Tonns -- -- --

Number of dumpsites DMA -7 192 185 Dec 2027
cleared (No. BBMP - 1 - -- --
Number of dumpsites in DMA -112 192 80 Dec 2027
which bio Embmbm has BBMP -2 e = —
commenced (No.)

MEMBE CCRETARY
11 —
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8/30/24, 3:34 PM \Armw—;'g Gmail - Fwd: Annual Report on C&D, SWM & PWM - BBMP 2023-24 115

ey Gmail @@}Q

Fwd: Annual Report on C&D, SWM & PWM - BBMP 2023-24

3 messages

Hazardous Waste Management Cell <hwm.kspcb@gmail.com> Wed, Aug 28, 2024 at 4:58 PM
To: wmc 1 kspcb@gmail.com

Karnataka State Pollution Control Board <wmc1.kspcb@gmail.com>

Regards,

Waste Management Cell,

Karnataka State Pollution Control Board,
Head Office, Church Street, Bangalore - 01.

@ -- Reduce --- Recycle --- Reuse -- @

—---—-- Forwarded message ----—----

From: Praveen Lingaiah <bbmpseswm@gmail.com>

Date: Wed, 28 Aug 2024 at 16:13 .

Subject: Annual Report on C&D, SWM & PWM - BBMP 2023-24
To: <hwm.kspch@gmail.com>

Sir/Madam,
With reference to above,the annual report on C&D,SWM & PWM for the financial year 2023-24 is attached for your perusal and
Same has been submitted to KSPCB (copy acknowledgement attached). Please go through it

Thank you

CHIEF ENGINEER
SWM,BBMP

3 attachments

) FORM IIl -C&D,BBMP.pdf
d 2230K

) FORM IV- SWM,BBMP.pal 7 /
5245K %\ M ¢9}‘

‘E Form-V PWM,BBMP.pdf 'Vr)

17471K 46 W

:arnataka State Pollution Control Board <wmc1.kspcb@gmail.com> Wed, Aug 28, 2024 at 5:34 PM
To: bbmpseswm@gmail.com

Pz forward the PWM report in new format.

thank you
{Quoted text hidden]

3 attachments

ﬁ FORM Il -C&D,BBMP.pdf
2230K

@ FORM IV- SWM,BBMP.pdf
5245K

.@ Form-V PWM,BBMP.pdf
17471K

Praveen Lingaiah <bbmpseswm@gmail.com> Fri, Aug 30, 2024 at 2:52 PM
To: wmel.kspcb@gmail.com

ok
[Quoted text hidden]

https://mail.google.com/mail/u/0/?ik=1e4fd021cd&view=pt&search=all&permthid=thread-f:1 808630564740524958&simpl=msg-f:18086305647405...  1/1
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3 gme

Form -V
[see rule 24(3)]
Annual report to be submitted by the State Pollution Control Board or Pollution
Control Committee Committees to the Central Pollution Control Board for the year

2023-24
PART - A
To,
1. [Name of the State/Union territory BBMP
2. |Name & address of the State Pollution Bangalore
Control
3. |Number of local bodies responsible for
management of solid waste in the Bruhath Bengaluru Mahanagar Palike
State/Union territory under these rules
4. |No. of authorisation application Received 8
5. |A Summary Statement on progress made » Collection and Transportation:- Ward wise Micro plan

is prepared for effective implementation of SWM in all

225 wards. Tender invited for 89 packages — for

management primary collection and secondary transportation of
waste from residential and commercial establishments.
In this packages one single agency will be responsible
for collecting all waste in a segregated manner and also
accountable for cleanliness in the ward.

» ISWM:- Proposal of Integrated Solid Waste
Management, a sustainable solution to waste
management is submitted to Government for approval

» DWCC:- 23 new dry waste collection centers are
under constructions in addition to the existing 119
DWCC’s to manage dry waste at the ward level.

» Bio-CNG / Bio methanization plant:- The Up gradation
of existing 7 Defunct Bio methanization_plant of each 5
TPD capacity is under progress. The construction of 50
TPD Bio methanization and four numbers 5 TPD each
is under progress. The proposal of setting up of Bio
CNG plant of 300 TPD (Scalable upto 500 TPD) in
collaboration with M/s. GAIL Gas India is in the
agreement stage.

» Sanitary Waste Management:- BBMP is setting up two
10 TPD and one 5 TPD Sanitary Waste incineration
units to manage domestic sanitary waste.

» Animal Rendering:- BBMP is setting up one Animal
rendering and incineration unit of 4 TPD each to
process animal waste and dead carcass.

> Refuse Derived Fuels :- The existing RDF sheds at
processing plants is being upgraded to store LVP /
MLP’s and other RDF segregated at the DWCC’s and
other processing plants. Waste (RDF) to Energy plant

by local body in respect of solid waste
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of 600 TPD at Bidadi is commissioned and is in the
trail run stage.

» Leachate Treatment:- Leachate Treatment Plant of 50
KLD capacity is setup at Chikkanagamangla
processing plant. One LTP of 100 KLD is setup at
Bellahalli and an other plant of 0.5 MLD is being setup
which is in the tender stage.

» Legacy Waste Management:- The legacy waste
management is taken up at Mandur Phase-1 through
bio mining and at Bellahalli / Mittaganahalli through
Bio remediation. Legacy waste management through
Bio mining at Mandur Phase-2 and Mavallipura is in
the tender approval stage. Legacy waste management
of other two sites — Bingipura and Laxmipura is in the
action plan approval stage.

. |A Summary Statement on progress made
by local bodies in  respect of waste
collection, segregation, transportation
and disposal

Collection and Transportation:- Ward wise Micro
plan is prepared for effective implementation ¢*
SWM in all 225 wards. Tender invited for 8v
packages — for primary collection and secondary
transportation of waste from residential and
commercial establishments. In this packages one
single agency will be responsible for collecting all
waste in a segregated manner and also accountable

for cleanliness in the ward
Processing of Solid waste as below:

1. 7 BBMP owned wet waste processing plant
and 1 private plant is under operational of
capacity 2120 TPD wet waste. I3
Biomethanisation  plants  have  been
established in which 7 plants are operational
to process 35 TPD. In addition to this 4
number of each 5 TPD processing plant ad
and one 50 TPD biomethanisation plant is in
Progress.

2. DWCC:- 23 new dry waste collection centers
are under constructions in addition to the
existing 119 DWCC'’s to manage dry waste at
the ward level

3. Refuse Derived Fuel: RDF Produced during
the year is 5000MT. RDF collected is
supplied to Cement factories, viz ACC
Cement, Zuari, Bharathi, JK, Ultra-tech,
Vasavadatta, Rajashree cements

4. Waste to Energy technology: Following
agencies are considered to establish waste to
energy plants.
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1. M/s. Satarem Alternatives Fuel and Energy Pvt. Ltd.
(Technology- (Co-combustion) - Concessionaire
agreement signed with BBMP for establishing 1000
TPD Waste to Energy Plant. The agency has taken over
the plant and upgrading it.

2. KPCL waste to energy project - The work of
establishment of 11 MW Waste to Energy Plant at
Bidadi on EPC model. The share of cost between
BBMP and KPCL is in the ratio of 50:50. The Plant
commissioned and is under trail run

Disposal: 3 numbers have been identified and
developed for scientific disposal of MSW.

. |A summary statement on progress made
by local bodies in respect of
implementation of Schedule 11

Progress made towards wet Waste Processing:
Wet waste Processing Plant

BBMP has 7 own processing plant and one
private plant. Qty. of raw material processed:
5,31,521 TPA, Qty. of final product produced
(Compost): 45953TPA, Qty. of sold product:
19666 TPA, Balance including (O/B): 3309
Toners Quantity of residual waste land filled:
1,10,115 TPA.

The guidelines / standard operation procedure
(SOP) is given to all the processing plants based
on which the plants has to work to control odor,
flies and allied problems.

Bio culture is used as biological odor treatment
to control the odor. This also enhance the
process of converting to compost.
Lemon grass oil / fruit oil, spray which is
prepared using natural fruits is sprayed around
the plant premises.
Approximately 4,34,29,724 1ts of Leachate is
sent to Effluent Treatment Plants to processing.

Bio-Methanation: 31 TPD (Total 13 plants in
which 7 plants are running and 6 plants are being
taken up under upgradation) of BBMP owned
and 1 Private Plant of 50 TPD.

Qty. of final product produced- 65 cubic meters
of Gas/ton Qty. sold product =Nil. (Power
generated is used for running street lights in plant
adjacent roads and for parking area. The excess
biogas is being flared).Quantity of residual waste
land filled - Nil (Slurry collected is used as
manure in parks.)




Date:
Place:
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PART B

Total number of ULBs

Number of class I & class II cities/towns

Type of city | Numbers Remarks
City 1
Corporation

Authorisation status:

Number of application received : 8
Number of authorisation granted . 8
Authorisation under scrutiny : nil

Solid waste Generation status:

Solid waste generation in the state (TPD)  : 5500 TPD in BBMP limits

Collected (TPD) : 5500 TPD
Treated (TPD) : 2852 TPD

Compliance to Schedule I of SWM Rules (Number/names of towns/capacity):

Good practices in cities /towns D -

House to House Collection : 100% of House holds are covered with
primary Collection Auto Tipper vehicle. Waste is Handle without manual Intervention.
Segregation storage : The Segregation at source into wet, Dry and

Sanitary is practiced. The Generator is made responsible for Segregating the waste. Separate
bins at households are kept to store the wet , Dry waste. City has achieved 55 % segregation
level varing from 55 to 82 % across the wards.
Covered transportation : The waste is disposed at processing plants and
Scientific Landfills through closed compactors.

Processing of SW (Number/names of towns/capacity)



Solid Waste processing facilities setup: Please refer Annexure I & II

Composting Vermi-composting Biogas RDF/Pelletization
08 Nil 13 (8 are under 1 RDF Waste to
upgradation) Energy Plant

Solid Waste Processing facilities operation:

RDF/Pelletization

Composting [ Vermi-composting Biogas
08 ] Nil 7

Solid Waste processing facilities under installation/ Planned:

Composting

Vermi-composting Biogas

RDF/Pelletization

: 4

3

L

Note:-
Waste-to-Energy Plants: (Number/names of towns/capacity)
M/s Karnataka Power Transmission Corporation Limited

KPCL Bidadi, KIADB Industrial area, Byramangala Road, Bidadi.

600 TPD

Waste to Energy

Disposal of solid waste (number/names of towns/capacity):

Landfill sites identified 103
Landfill constructed :03
Land fill under construction : 00
Land fill in operation : 01
Land fill exhausted 80
Land fill capped 12

Solid Waste Dumpsites (Number/names of towns/capacity):

Total number of existing dump sites : 09
Dumpsites reclaimed/capped 101
Dumpsites converted to sanitary fill :0

Monitoring of waste processing landfills:

LS]. r Name of the Facilitios Ambient | Ground { Leachate | Compost [ VOC’s ‘
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(mo. |

1 Mittaganahalli, Kannur and
Byappanahalli

2
A B

STATUS OF ACTION PLAN PREPARED BY MUNICIPALITIES
Total number of municipalities -1
Number of action plan submitted -1
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ANNEXURE —I

A SUMMARY STATEMENT ON PROGRESS MADE BY LOCAL BODY IN RESPECT OF (1) SOLID WASTE MANAGEMENT 2)

WASTE COLLECTION, SEGREGATION, TRANSPORT

ATION AND DISPOSAL (3) IMPLEMENTATION OF SCHEDULE II

SWM Compliance

Questions

Remarks

Numbers of ULBs

Over all waste management
status in States/UTs

Quantity of MSW generated
(TPD)

5500 TPD

Quantity of MSW collected
(TPD)

5500 TPD

Quantity of MSW
segregated & transported
(TPD)

2852 TPD

Quantity of MSW processed
(TPD)

2852 TPD 9 (incuding Insitu)

Quantity of MSW disposed
in secured land fill site
(TPD)

3048 TPD

Gap in Solid Waste
Management UTs (TPD) [
1(a)-1(d)-1(e) ]

NIL

Solid Waste Management
Plan
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Waste Collection

Existing

Target

Gap

Timeframe

Remarks

—

ULBs in which waste door-
to-door collection is
implemented(No.)

01(BBMP)

ULBs in which segregation of
waste is implemented (No.)

01(BBMP)

ULBs in which
transportation of segregated
waste is implemented (No.)

01(BBMP)

Waste Processing

Material Recovery facilities

Total Capacity (TPD)

357 TPD

Number

119

Number of ULBs covered

225 wards

Recycling

Total Capacity (TPD)

Number

Number of ULBs covered

Composting

Total Capacity (TPD)

2120 MTPD

Number

08

Number of ULBs covered

1 (BBMP)

Bio methanation

Total Capacity (TPD)

115 TPD
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Number 14
Number of ULBs covered 1 (BBMP)
RDF
Total Capacity (TPD) 13.7TPD
Number
Number of Districts covered | 1 (BBMP)
Waste to Energy Plants .
Total Capacity (TPD) 600 TPD
Number 01
Number of ULBs covered 1 (BBMP)

Waste Disposal

Landfill 03(01 PRESENTLY USED)
Total Capacity (Tonnes) 3000 TONNES/DAY
Number 01
Number of ULBs covered 1 (BBMP)
Legacy Waste management
Number of dumpsites (No.) | 09

Quantity of Waste dumped
at dumpsites ( Tons)

9.82 LAKHS TONS

Number of dumpsites
cleared (No.
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Number of dumpsites in
which bio mining has
commenced (No.)




Form - IV
[See rules 15(za), 24(2)]
Format for annual report on Solid Waste Management to be
Submitted by the local body

CALENDER YEAR

DATE OF SUBMISSION OF REPORT

2023 -24

01 Name of the City

Bangalore(BBMP)

02 Population

84 lakhs (As per 2011 census)
102 lakhs (As per BDA master plan)

03 Area in Sq. Kilometer 741 Sq. kms
04 Name & Address of the local body Chief Commissioner, Bruhat Bangalore Mahanagara Palike
Telephone No 080 22221286
Fax No 080 22223194
E-mail Id comm@bbmp.gov.in
05 Name of officer in charge of Solid Waste | Special Commissioner (Health and Sanitation)
Management Phone No 080 22975514
Phone No spcomswm@bbmp.gov.in
Fax No Chief Executive Officer
E-mail Id Bengaluru Solid Waste Management Limited.

Phone No 080-43790743

06 Number of Households in the city/town
Number of non-residential premises in the
city

Number of election/administrative wards in
the city/town

31.83 Lakhs
3.15 lakhs (Approximately)

225 wards

07 Quantity of Solid Waste

Estimated Quantity of Solid Waste generated
in Tonnes per day

Waste generation: 4700 TPD

(residential, small commercial and street sweeping)
Waste generation: 800 TPD

{(Bulk generators)

Total Waste Generation: 5500 TPD

Quantity of Solid Waste Collected in Tonnes
per day

1. 4700 TPD (residential, small commercial and street
sweeping)

2. 800TPD (Bulk generators)

Total - 5500 TPD

Per capita Waste Collected per day

450 gms/day/capita

Quantity of Solid Waste Processed in Tonnes
per day

Residential. small commercial=2452 TPD
Bulk generators=600 TPD
Total=2852 TPD

Quantity of Solid Waste dump site/landfill
in Tonnes per day

3048 TPD

08 | Status of Solid waste Management Service

Segregation and storage of Waste at Source

Yes
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Whether solid waste is stored at source in | Yes
domestic/commercial/institutional bins, if
Yes
Percentage of households practice storage of | 100%
waste at source in domestic bins
Percentage of non-residential premises 100%
practice storage of waste at source in
commercial /institutional bins

8.5%
Percentage of households dispose or throw
solid waste on the streets

12%
Percentage of non-residential premises
dispose of throw solid waste on the streets

Yes
Whether solid waste is stored at source in a
segregated form, If yes,

53%
Percentage of premises segregating the waste
at source
Door to Door Collection of solid waste
Whether door to door collection (D2D) of | Yes
solid waste is being done in the city/town, if
Yes
Number of wards covered in D2D collection | 225
of waste
No. of households covered 33.42Lakhs

No. of non-residential premises including
commercial establishments, hotels,
restaurants educational institutions/ offices
etc covered.

3.15 lakhs (Approximately)

Percentage of residential and non-residential
premises covered in door to door collection
through :

Motorized vehicle

Containerized tricycle/handcart

Other device

If not, method of primary collection adopted

Auto Tippers-100%

Sweeping of streets

Length of roads, streets, lanes, bye-lanes in
the city that need to be cleaned

13,990 kms

Frequency of street sweeping and percentage
of population covered.

Frequency Daily | Alternate days
Twice a week
Occasionally

Alternate
days Twice a

Alternate days
Twice a week
Occasionally
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week
Occasionally

% of 80% 12% 8% -
population
covered

Tools used

Manual sweeping Brooms & Rakes

Mechanical sweeping

Whether long handle broom used by
sanitation workers

Whether each sanitation worker is given
handcart/tricycle for collection of waste

Whether handcart / tricycle is containerized
Whether the collection tool synchronizes

with collection/ waste storage containers
utilized

Twenty Six No’s of mechanical sweeping machines have
been deployed.

Yes (Partial)

Yes (Pushcarts & Jumbo Bags)

NA

Yes

Secondary Waste Storage facilities

NA. (Primary waste collected through auto tippers
transferred directly into Compactors with No Garbage On

Ground-NGOG).

No. and type of waste storage depots in the
city/town

Open waste storage sites

Masonry bins

Cement concrete cylinder bins
Dhalao/covered rooms/space

Covered metal/plastic containers

Up to 1.1 m3 bins

2 to 5 m3 bins

Above 5Sm3 containers

Bin-less city

Bin/ population ratio

Ward wise details of waste storage depots
(attach) :

Ward No:

Area:

Population:

No. of bins placed:

Total volume of bins placed:

Total storage capacity of waste storage
facilities in cubic meters

Total waste actnally stored at the waste
storage depots daily

-NA --
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Give frequency of collection of waste from | Frequency No. of bin
the depots Number of bins cleared
Daily NA
Alternate day NA
Twice a week NA
Once a week NA
Occasionally NA

Whether storage depots have facility for
storage of segregated waste in green, blue
and black bins

If mechanical — specify the method used

Segregation at the source level is implemented.

Whether lifting of solid waste from storage
depots is manual or mechanical. Give
percentage

(%) of Manual Lifting of solid waste

(%) of Mechanical lifting

Manual and mechanical

The segregated waste from bins is transferred to primary
collection vehicle by the waste generator. Then the primary
vehicle transfers the waste to secondary vehicle by mechanical
lifting method.

Whether solid waste is lifted from door to
door and transported to treatment plant
directly in a segregated form

Yes. Segregated was in collected through 3 Wheeler Auto
Tippers (about 1.2-1.5 Cum capacity) and sent to transfer
station where its shifted mechanically to Composters and
transported to Composting Plants or Landfill as the case may
be.

Waste transportation per day No. Trips Made Waste Transported
Type and Number of vehicles used Type of vehicle | No.of | Trips Waste
Animal cart Vehicle | Made Transported in
Tractors Tonnes
Non tipping Animal cart - = =
Truck Tipping Tractors - - =
Truck Dumper Placers Non tipping - - =
Refuse collectors Truck Tipping . o -
Compactors Truck Dumper | - - -
JCB/loader Placers
Tipper Lorries Refuse = - =
collectors
Compactors 664 01(Each) | 5930
JCB/loader - = =
Tipper Lorries - = =
Frequency of transportation of waste Daily

Quantity of waste transported each day

5500 TPD (residential, small commercial and street
sweeping)

LY

¥ Percentage of total waste transported daily

100 %

Waste Treatment Technologies used

Composting, Bio-gas, Pelletizing/briquetting. Recycling, Co-
processing, LTP, Bio-filter, Shredder, Waste to Energy

Whether solid waste is processed

Yes

If yes, Quantity of waste processed daily

2852 TPD

Whether treatment is done by local body or

through an agency

Out of eight plants of BBMP, seven plants are managed by
BBMP & one plant is managed through private Agency.

4
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In addition, waste is processed through a private processing
plant as well.

Land(s) available with the local body for
waste processing (in Acres)

Kanna | Sig | Dodd | Ling | Chikk | Subbar | KC | MSGP
halli eha | abida | adira | anaga | ayanaP | DC | (Pvtland)
i rakal | naha | mang | alya
lu i ala

23.75 7 9 11 153 |[9.34 30 | 104

Land currently utilized for waste processing

23.75 7 19 11 153 |9.34 30 |20

Solid waste processing facilities in operation

Yes Yes | Yes Yes Yes Yes Yes | Yes

Solid waste processing facilities under
construction

1 Bio Methanation plant of 50 TPD, 4 Bio Methanation Plant
of 5 TPD each.

Distance of processing facilities from

city/town boundary in kms

15 15 |15 13 |20 20 15 |65

Details of technologies adopted

Windrow composting, Sieving using different size trammels,
shredding & baling of RDF

Composting

BBMP has 7 own processing plant and one private plant.
Qty. of raw material processed: 5,31,521 TPA, Qty. of final
product produced (Compost): 45953TPA, Qty. of sold
product: 19666 TPA, Balance including (O/B): 3309 Toners
Quantity of residual waste land filled: 1,10,115 TPA.

Vermi composting

Nil

Bio-Methanation

Qty. of raw material processed- 31 TPD (Total 13 plants in
which 7 plants are running and 6 plants are being taken up
under upgradation) of BBMP owned and 1 Private Plant of
50 TPD.

Qty. of final product produced- 65 cubic meters of Gas/ton
Qty. sold product =Nil.

(Power generated is used for running street lights in plant
adjacent roads and for parking area. The excess biogas is
being flared).

Quantity of residual waste land filled - Nil

(Slurry collected is used as manure in parks.)

Refuse Derived Fuel

RDF Produced during the year is 5000MT.

Waste to Energy technology
such as incineration, gasification, paralysis
or any other technology (give detail)

Following agencies are considered to establish waste to energy
plants.

1. M/s. Satarem Alternatives Fuel and Energy Pvt. Ltd.
(Technology- (Co-combustion) - Concessionaire
agreement signed with BBMP for establishing 1000
TPD Waste to Energy Plant. The agency has taken
over the plant and upgrading it.

2. KPCL waste to energy project - The work of
establishment of 11 MW Waste to Energy Plant at
Bidadi on EPC model. The share of cost between
BBMP and KPCL is in the ratio of 50:50. The Plant
commissioned and is under trail run

Co-processing
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—

Combustible waste supplied to cement plants

RDF collected is supplied to Cement factories, viz ACC

Cement, Zuari, Bharathi, JK,

Rajashree cements 5000 TPA

Ultra-tech, Vasavadatta,

Combustible waste supplied to solid waste
based power plants

NIL

Others

Solid waste disposal facilities

No. of dumpsites sites available with the
local body

2
D

No. of sanitary landfill sites available with
the local body

3 numbers have been identified and developed for scientific

disposal of MSW.

Bellahalli (Under Bagalur Mitganahaili
post closure (Under post (Presently
maintenance) closure Working)
maintenance)
Area of each such sites available for waste
. . 22 9 10
disposal in Acres
Area of land currently used for waste
. . - 6 10
disposal in Acres
Dlstance (_)f dumpsite/landfill facility from 20 15 20
city/town in Kms
Distance from the nearest habitation in Kms 1.5 4 1.5
Distance from water body in Kms 1 6 1
Distance from state/national highway in
3 10 5
Kms
Distance from Airport in Kms 15 12 15
Distance from important religious places or 5 4 5
historical monument in Kms
Whether it falls in flood prone area No No No
Whether it falls in earthquake fault line area No No No
Quantity of waste landfilled each day in TPD - - 3000
Whether landfill site is fenced work under work under process
work under process
process
Whether Lighting facility is available on site Yes Yes Yes
Whether Weigh bridge facility available Yes Yes Yes
Vehicles and equipments used at landfill | Excavator, Excavator, Excavator,
(specify) Chain dozer-550, Chain dozer- Chain dozer-550,
Front end loader, 550, Front end loader,

Back hoe loader, Front end loader, | Back hoe loader,
Tipper, Back hoe loader, | Tipper,
Tractor, Tipper, Tractor,
Vibrating roller Tractor, Vibrating roller
Vibrating roller,
Manpower deployed at landfill site Yes Yes Yes
Whether covering is done on daily basis Yes Yes Yes
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If not, Frequency of covering the waste
deposited at the landfill

NA

NA NA

Cover material used

Soil

Soil Soil

Whether adequate covering material is
available

Yes

Yes Yes

Provisions for gas venting provided

Yes.

Yes. Yes.

Provision for leachate collection

Yes.

Yes. Yes.

09

Whether any Action Plan has been prepared
for improving solid waste management
practices in City.

Yes,

Collection and Transportation:- Ward wise Micro plan
is prepared for effective implementation of SWM in
all 225 wards. Tender invited for 89 packages — for
primary collection and secondary transportation of
waste  from  residential and  commercial
establishments. In this packages one single agency
will be responsible for collecting all waste in a
segregated manner and also accountable for
cleanliness in the ward.

ISWM:- Proposal of Integrated Solid Waste
Management, a  sustainable solution to waste
management is submitted to Government for approval
DWCC:- 23 new dry waste collection centers are
under constructions in addition to the existing 119
DWCC’s to manage dry waste at the ward level.
Bio-CNG / Bio methanization plant:- The Up
gradation of existing 7 Defunct Bio methanization
plant of each 5 TPD capacity is under progress. The
construction of 50 TPD Bio methanization_and four
numbers 5 TPD each is under progress. The proposal
of setting up of Bio CNG plant of 300 TPD (Scalable
upto 500 TPD) in collaboration with M/s. GAIL Gas
India is in the agreement stage.

Sanitary Waste Management:- BBMP is setting up
two 10 TPD and one 5 TPD Sanitary Waste
incineration units to manage domestic sanitary waste.
Animal Rendering:- BBMP is setting up one Animal
rendering and incineration unit of 4 TPD each to
process animal waste and dead carcass.

Refuse Derived Fuels :- The existing RDF sheds at
processing plants is being upgraded to store LVP /
MLP’s and other RDF segregated at the DWCC’s and
other processing plants. Waste (RDF) to Energy plant
of 600 TPD at Bidadi is commissioned and is in the
trail run stage.

Leachate Treatment:- Leachate Treatment Plant of 50
KLD capacity is setup at Chikkanagamangla
processing plant. One LTP of 100 KLD is setup at
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Bellahalli and an other plant of 0.5 MLD is being setup
which is in the tender stage.

> Legacy Waste Management:- The legacy waste
management is taken up at Mandur Phase-1 through
bio mining and at Bellahalli / Mittaganahalli through
Bio remediation. Legacy waste management through
Bio mining at Mandur Phase-2 and Mavallipura is in
the tender approval stage. Legacy waste management
of other two sites — Bingipura and Laxmipura is in the
action plan approval stage.
(Soft copy of DPR of ISWM is Enclosed)

What separate provisions are made for
Dairy related activities:

Slaughter houses waste:

C&D waste (construction debris):

Yes. Separate vehicles have been designated for collection of
cow dung and supplied to Bio gas plants.

Yes. Animal waste is being collected separately and being sent
to rendering plants.
Yes. 1750 TPD processing plants is working on PPP basis at

B Chikkajala and Kannuru. One processing plant operated
privately at Jigani collects the C&D waste from the BBMP
limits. Guidelines have been issued for C & D waste
management in the limits of BBMP. Tenders for collection,
Transportation and processing of C & D Waste are under
progress.

1 Details of Post Closure Plan The post closure of Bellahalli and Mittaganahalli (used
portion) is under progress.

How many slums are identified and whether | About 466 Slums are identified in BBMP limits. All the slums

12 | these are provided with Solid Waste | are covered for door to door collection of MSW and Street

Management facilities : sweeping activity.
Give details of Local body’s own manpower | BBMP Pourakarmikas - 1300 is for street sweeping.

13 deployed for collection including street DPS Pourakarmikas - Appx.15400 is for street sweeping.

sweeping, secondary storage, transportation,
processing and disposal of waste.
Contractor ~manpower  deployed  for - 4646 drivers for Door to door collection
collection including street sweeping, - 4646 helpers for Door to door collection
14 secondary storage, transportation, processing - 593 drivers for transportation
and disposal of waste. - 593 helpers for transportation
- 400 for Processing & Disposal
BBMP has experienced difficulties in
Mention briefly, the difficulties being 1. Better technology to be used for processing the waste and
experienced by the local body in complying odor control
with provisions of these rules. 2. Noncompliance by certain residents in usage of plastic &
source segregation * adoption of in situ composting.
15 3. Required a separate timeline for implementation of SWM

Rules 2016 for a City like Bengaluru.

Sale of compost/RDF generated in processing plants.
Effective implementation of source segregation.

Complete ban on usage of plastics.

Villagers agitation around processing plants and Landfill
sites.

N

8
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3.

9,

Si astics are rampantly used by 3 s
ingle use Plastics are ramp n'ﬂ) used by public in spite |
of ban on use of plastic In BBMP limits,

Decentralized facilities like shredder and chopper machin
are proposed to be installed on large scale over 8 zones )

Menti i i
imp]c:;n bricfly, if any innovative idea is
ented to tackle a problem related to

aste, which could be repli ’
other local bodics. eplicated by

16

1. Establishment of Larger transfer stations of 150 TpPD
capacity 10 scientifically transfer the waste from
Primary vehicles 1o Secondary vehicles to address
Leachate and odour problems.

2. Establishment of 5 TPH Automated Waste
Segregation units to segregate the mixed waste that are
being dumped by the citizens in spite of taking several
measures towards collection of segregated waste.

3. Establishment of Leachate treatment plants at
processing plant and land fill site to address Leachate
management solutions.

4. Procurement of dry waste equipment’s to dry waste
collection centers to handle four tons of waste at De-
centralized centers.

5. Procurement of Shedders and choppers to address the
garden / tree waste minimize the waste to the central
processing unit.

6. Shifting to integrated Solid Waste Management
system for a longer period i.e.. 30 years to address the
waste management problems in the city.

Date: ¢3,08&- 20 34

Place:
ace Bu«%ai.vvu ,

Chief Engineer (SWM)
Bruhat Bengaluru Mahanagara Palike.

A

/
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To,

Arnexwe - A

Form -V
[see rule 24(3)]
Annual report to be submitted by the State Pollution Control Board or Pollution
Control Committee Committees to the Central Pollution Control Board for the year
2023-24

PART - A

D ma

Name of the State/Union territory

Karnataka

Name & address of the State Pollution
Control

NA

Number of local bodies responsible for
management of solid waste in the
State/Union territory under these rules

315

No. of authorisation application Received

NA

A Summary Statement on progress made
by local body in respect of solid waste
management

NA

A Summary Statement on progress made
by local bodies in  respect of waste
collection, segregation, transportation
and disposal

NA

A summary statement on progress made
by local bodies in respect of
implementation of Schedule II

NA

Date:
Place:

NA

PART B
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Total number of ULBs

Number of class I & class II cities/towns

Type of city | Numbers Remarks

Authorisation status:

Number of application received
Number of authorisation granted
Authorisation under scrutiny

Solid waste Generation status:

Solid waste generation in the state (TPD)

Collected (TPD)
Treated (TPD)

Compliance to Schedule I of SWM Rules (Number/names of towns/capacity):

Good practices in cities /towns -
House to House Collection

Segregation storage
Covered transportation:
Processing of SW (Number/names of towns/capacity)

Solid Waste processing facilities setup: Please refer Annexure I & 11

Composting Vermi-composting Biogas RDF/Pelletization
3468 TPD 32 TPD NA

Solid Waste processing facilities operation:

Composting Vermi-composting Biogas RDF/Pelletization
3468 TPD 31.90 TPD

Solid Waste processing facilities under installation/ Planned:

746 TPD for the total capacity 420TPD

Composting Vermi-composting Biogas RDF/Pelletization
91 Newly upgraded - DPR preparation is under
ULBs for capacity progress in 10 City Corporations
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Solid Waste processing facilities under installation/ Planned:

Composting Vermi-composting Biogas RDF/Pelletization
91 Newly upgraded - DPR preparation is under
“ULBs for capacity progress in 10 City Corporations
746 TPD for the total capacity 420TPD
Note:-

Waste-to-Energy Plants: (Number/names of towns/capacity)

NA

Disposal of solid waste (number/names of towns/capacity):

Landfill sites identified : 280
Landfill constructed 1 157
Land fill under construction : 57
Land fill in operation : 157
Land fill exhausted _
Land fill capped _

Solid Waste Dumpsites (Number/names of towns/capacity):

Total number of existing dump sites 1192
Dumpsites reclaimed/capped 27
Dumpsites converted to sanitary fill :0

Monitoring of waste processing landfills:

Sl no. | Name of the Facilities Ambient | Ground | Leachate | Compost | VOC’s
Air Water Quality Quality

STATUS OF ACTION PLAN PREPARED BY MUNICIPALITIES
Total number of municipalities - 315
Number of action plan submitted - 309
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A SUMMARY STATEMENT ON PROGRESS MADE BY LOCAL BODY IN RESPECT OF (1) SOLID WASTE MANAGEMENT (2)
WASTE COLLECTION, SEGREGATION, TRANSPORTATION AND DISPOSAL (3) IMPLEMENTATION OF SCHEDULE II

ANNEXURE -1

SWM Compliance
S.N. Questions Remarks
1 Numbers of ULBs 315
2 Over all waste management
status in States/UTs
a Quantity of MSW generated 6640
(TPD)
b Quantity of MSW collected 6623
(TPD)
o Quantity of MSW 6623
segregated & transported
(TPD)
d Quantity of MSW processed 4842
(TPD)
e Quantity of MSW disposed 0
in secured land fill site
(TPD)
f Gap in Solid Waste 1798
Management UTs (TPD) [
1(a)- I(d)-1(e) ]
g Solid Waste Management | ¢ The 91 newly upgraded ULBs ISWM
Plan DPRs has been prepared for total
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SWM Compliance

estimated cost of Rs. 366.35 crores
for the total capacity 746 TPD.

The 309 ULBs MRF DPRs has been
prepared for total estimated cost of
Rs. 418.76 crores. for the total

works

capacity 3045 TPD.
Waste Collection Existing Target Gap Timeframe Remarks
ULBs in which waste door- 98% 100% 2% April-2025
to-door collection is
implemented (No.)
ULBs in which segregation of 79% 100% 21% Dec-2025
waste is implemented (No.)
ULBs in which 85% 100% 15% Dec-2025
transportation of segregated
waste is implemented (No.)
Waste Processing 100%
Material Recovery facilities 263 ULBs are under
(i) Total Capacity (TPD) 0 3045 3045 Dec 2026 tendering stage and in 26
(i) Number 0 309 309 Dec 2026 ULBs works are under
TN 5 5 progress and 3 ULBs have
iii umber o s covere 309 309 — already completed civil

Recycling
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SWM Compliance

(i)

Total Capacity (TPD)

(ii)

Number

(i)

Number of ULBs covered

Composting
(i) Total Capacity (TPD) 3331 4077 746 Dec 2026 All ULBs are under
(ii) Number 218 309 91 Dec 2026 tendering stage.
(iii) Number of ULBs covered 218 309 91 Dec 2026
Bio methanation
(i) Total Capacity (TPD) 32 452 420 All 10 ULBs are currently
(ii) Number 23 33 10 under DPR Preparation
(iii) Number of ULBs covered 23 33 10 Stage
RDF
(i) Total Capacity (TPD) NA NA NA NA
(ii) Number NA NA NA NA Not Applicable
(iii) [ Number of Districts covered NA NA NA NA
Waste to Energy Plants
(i) Total Capacity (TPD) NA NA NA NA
(ii) Number NA NA NA NA Not Applicable
(iii) Number of ULBs covered NA NA NA NA
Waste Disposal
Landfill
(i) Total Capacity (Tonnes) - - 57 ULBs are under
(ii) Number 157 309 Dec 2027 construction, 66 ULBs are
(iii) | Number of ULBs covered 157 309 Dec 2027 tendering in process and
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SWM Compliance

35 ULBs with No Site.

Legacy Waste management

Number of dumpsites (No.) 192 192 0
Quantity of Waste dumped 75.25 75.25 0
at dumpsites ( Lakh Tons)
Number of dumpsites 7 192 185 Dec 2027
cleared (No.
Number of dumpsites in 112 192 80 Dec 2027

which bio mining has
commenced (No.)
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